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it was settled like this. Dr. Ram Kripal Sinha,
on behalf of the Business Advisory
Committee, will go to the Prime Minister and
ask him to give a statement in the House on
what he wants to do on these books. This de-
cision was taken. I want to know from the
Chairman and Dr. Sinha if this is true.

SHRI BHUPESH GUPTA: I stand by my
right. .. . (Interruptions).

wEe Wi aftE wemm wE

(it TrATEe) < AreT T AR @R
(Interruptions;

s gfer fefadas o Sge
T8 9% feagom wT & ) A a1, ..
SHRI SAN AT KUMAR RAHA: Dr. Ram
Kripal Sinha should say something.

ST TIAFTCON : HAT2T HATF 27 T0-
fauw 7 @ s =rfeo

DR. RAM KRIPAL SINHA: You were
also present in the meeting.

The members raised this point and this was
included as a 'no-day-yet-named' motion.. .
(Interruptions)

SHRI BHUPESH GUPTA: Short duration
discussion also.

DR. RAM KRIPAL SINHA: The rest the
hon. Member has put before you. So, it was
decided like that and I was asked to consult
and it was decided that a decision would be
taken after that.

SHRI BHUPESH GUPTA: Therefore, Sir,
you keep it pending. If this is the Motion, I
would move a motion, I would move an
amendment to your Motion, to the Business
Advisory Committee's recommendations, that
this be included and, tomorrow, when you
bring forward the Motion, it would be put to
vote.

MR. DEPUTY CHAIRMAN: It will be
considered. The Chairman has gone through
the proceedings of the
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House. Shri Rajnarain has not said anything
objectionable or derogatory to the Chair.

A% AT FEAE 2 T IF F
faq caftg &Y stdt & )

The House then adjourned for
lunch at eleven minutes past one of
the clock.

The House reassembled after lunch at four
minutes past two of the clock, Mr. Deputy
Chairman in the Chair.

SHRI R. NARASIMHA REDDY (Andhra
Pradesh): Sir, on a point of order. You
informed the House that Mr. Rajnarain has
not made the remark attributed to him by Shri
Amjad Ali. When that issue was raised, Mr.
Rajnarain said that it was not he who made
that remark and that it was Prof. Ranga who
made the remark. The Members asked the
Chair to look into the proceedings and inform
the House who has made the remark, and that
whoever has made the remark should
apologise to the House. I will request you,
Sir, to look into the second aspect of the
matter.

THE GRESHAM AND CRAVEN OF

INDIA  (PRIVATE LIMITED (AC-

QUISITION AND TRANSFER OF UN-
DERTAKING BILL, 1977—contd.

SHRI KALYAN ROY; Sir, I was just
referring to one stark naked fact that on the
one hand the public sector was improving its
performance and was doing a magnificent
job; on the other side, in the private sector the
picture is dark, dismal and one of total glo-
ominess. Then, I come to the point, what was
the sickness. And there, unfortunately, there
is one dimension, enormous dimension.

However rigorously Mr. Fernandes may try
to find out the other dimension, there is no
other dimension. As
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[Shri Kalyan Roy.] a matter of fact, so far
as this Gresham and Craven of India (Private)
Limited of Calcutta is concerned, there was a
question of mine dated the 6th April, 1972. 1
asked whether the Govern-ment was aware
that according to a recent survey so many
units had closed down and, if so, whether it
was because of mismanagement. The reply at
that time given by Shri Moinul Haque
Choudhury was: "The following industrial
units in West Bengal which had closed
because of various reasons, including
mismanagement, have been taken over under
the Industries (Development and Regulation)
Act." 1 am replying not only to the point of
view of Mr. Fernandes regarding the other
dimension, but I am also referring .to a
regular propaganda barrage which has been
built up by the private sector today saying that
this takeover is a. dogmatic approach. The
management is not entirely responsible. They
are not so dishonest and scandalous as we
make them. They are better than what they are
actually. They also carry on a propaganda
now supported by the big business press
saying that it is because of labour indiscipline,
go slow, and the strike that the factory has
closed down. The Government of West
Bengal made two analytical studies regarding
the causes for closure of industries. In reply to
my question of 8th April, 1972, it was stated
that the first study of 54 units closed down
employing more than 100 workers per unit
showed that labour unrest was the cause in the
case of 29 un'its. A subsequent analysis of 76
cases of closure which occurred during the
year 1971 and continued to remain closed on
December 1971, revealed that the causes were
as follows: labour violence—nil: Gherao—nil
and litigation and  inter-management
disputes— 10.5 per cent. These are stark
realities which any analysis of the situation
will reveal and it was revealed by a Com-
mittee set up by the Government of India to
go into the causes. Now, Sir, I come to the
question of compulsory cost auditing of
industries. It should ha“e been introduced
long back. But
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the previous regime delayed it and did not like
this cost auditing of industries. Then a
question was asked on 28th November, 1977.
Shri Shanti Bhushan replied. I asked about the
number of units subjected to cost auditing
system and the findings thereof. The findings
are under-utilisation of capacity in some cases
and high profitability in some cases. These are
the factors and the causes which are making
the good industries and the basic industries
which are absolutely essential for the people
sick. Sickness was nurtured in this manner
with the collusion of the past Government.
But they at least took some steps. This
Government is faltering. That is my
allegation.  Sir, the question about
underutilisation of capacity in the private
sector industries again came up. The question
was asked on 19th August, 1976 when Mr.
Pai was the Minister. He gave a long list of
unrelated issues. He was avoiding, if I may be
permitted to say so, to reply to the question
which was put to him categorically as to how
far this underutilisation was deliberate.

Sir, even Mr. Raghunatha Reddy said on
21st May, 1976 that more man-days were lost
not because of workers" action but because of
the action of the management. Sir, I am
quoting what Mr. Pai said; "Industrialists are
not utilising the capacity because it may be
that some of the units are having problems
and we are looking into them. We are calling
for statements in most of the major industries
as to why some of the units are not capable of
going as high as others have gone." I would
like to know from Mr. Fernandes whether this
has been further pursued. Then, Sir, when I
further pressed him that I would like to know
whether some action would be taken against
those employers who are deliberately cutting
down production, Mr. Pai replied: "We
propose to bring forward an amendment to the
industries (Development and Regulation) Act,
and if there is any deliberate cutting down of
production in order to manipulate the market,
then we shall severely deal with that unit." 1
would like 1o know from
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Mr. Fernandes—of course, he is there for the
last 8 months and he has recently taken over
the Industries Ministry—as to what action has
been taken against those industrialists and
manufacturers who are deliberately cutting
down production. Or, is it his case that there
is not a single industry, not a single unit
which is guilty of this offence? What about
the jute industry? What about certain textile
units? What about certain engineering units?
Is he aware of them? But neither the past
Government nor the present Government
have taken any action against those who are
deliberately unutilising their capacity or are
not fully utilising their capacity. And there, I
say, Sir, the units have been slaughtered deli-
berately because the money is being invested
elsewhere where the profit is high.

Sir, I may give some examples, not many.
Take, for example, the National Rolling and
Steel Ropes Ltd. This reply was given on 5th
December, 1977 by Mr. Shanti Bhushan.
What are the irregularities as found out by an
investigation conducted by the Company
Affairs Department? I quote from the reply:
"Irregularities in the sale of some of the
machineries of the Galvanising Plant and 4-
Block Wire Drawing Machine, valuation and
consumption of lead and zinc, purchase of raw
materials like M. S. rods, billets and square
bars; (iv) Certain payments were found to
have been made without proper supporting
vouchers." Then, Sir, there are various other
charges of misappropriation of provident fund.
The Kinnison Jute Mills Company has
defaulted in making provident fund dues to
the extent of Rs. 99 lakhs. Amounts payable to
the Jute Corporation of India by the Kinnison
Jute industries amount to about Rs. 83 lakhs
for the jute purchased by them. So, Sir, this is
the picture. I have pointed out about the
Kinnison Jute Mills. Mr. Fernandes must be
aware that these Mills have not paid nearly
Rs. 83 lakhs to the Jute Corporation of India.
No step has been taken. If the Government has
been serious to tackle
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the economic crimes of the industrialists, by
this time they could have taken some steps.
But no steps have been taken. As a matter of
fact, one after the other these mills are being
closed. But the investigation by the Company
Affairs Department, the investigation by the
Finance Ministry show that the mills are
being closed not because I go on slow or I go
on strike or I am not giving proper co-
operation to the management, but because you
are taking all the money and investing it in
multi-storied buildings or in buying up
property and this and that.

Then. Sir, there is the Aluminium
Corporation of India which belongs to the
house of the Singhanias and one of the
biggest units. They have closed down for the
last four years. That is one of the best
aluminium factories near Asansol. And what
are the findings of the Department of
Company Affairs? 1 asked this question on
the 5th December, and Mr. Shanti Bhushan
replied. I am quoting a few paragraphs from
his reply.

Amongst the many economic offences he has
pointed out that one is apprehension of under-
valuation of the property sold and the other is
the issue of bonus shares on capitalisation at
reserves and surplus in the year 1971-72 and
non-compliance of various other provisions
of the Company,lew. ¢

Even the massive financial assistance
which was given by the L.R.C.I. to various
managements has been misappropriated. Mr.
Patel has himself admitted in this House that
about 13 industries which have got massive
assistance are not giving any report to the
L.R.C.I. and they are on the verge of closure.
One of the reasons is that the present board of
directors also consists of the old directors,
who go on playing the same game, making the
industries sick. The [.LR.C.1. has been a failure
in my opinion because the I.LR.C.I. has kept
the old structure in tact. When they took over
the Bengal Potteries they kept the old
people



171 Gnresham and Craven of [ RAJYA SABHA ] (Acquisition and Transfer 172

India (Pvt.) Ltd.
[Shri Kalyan Roy.]

there. Result, Sir, is that misappropriation and
loot continues. The alternative was to drive
away those people who were responsible for
sickness, for misappropriation, for plunder,
for loot but they have been kept in tact. Natu-
rally, what do you expect from them? They
carry on their old game. They take more
money from banks, more money from the
LR.C.I. and invest it here and there. One of
them, Shri Dharama Vira, I.C.S., formerly
Governor of Bengal, who is also responsible
for the present position of Bengal Potteries,
has been now given a high position and he is
requested to go into the various police laws in
the country.

Sir, in the Hindustan Pilkington—I am
giving one after another—, a multinational
company, which was managed by Mr.
Talukdar, who has recently died, all the
balance sheets are false and the factory is on
the verge of closure. It is employing about
1600 men and it is in Asansol and the Thapars
are going to take it over and the same loot
continues. There was a mention about the
Mundhra Shalimar works in this House. I
think last year the Minister for Company Law
Affairs, Mr. Gokhale, admitted that the
Mundhras have looted that concern. The
C.B.I, investigation is over and cases have
been filed. But, you know Sir, in the present
judicial set up there is hardly any advance in
these cases. The Birla cases are wailing for the
last ten to fifteen years. The Mafatlal cases,
the Mundhra cases and other cases, including
income-tax cases, involving some present
senior Cabinet Ministers are waiting for the
last ten years, 15 years and 20 years. Am I
right? This is the state of affairs in our
judiciary.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): You are
barking up the wrong tree.

SHRI KALYAN ROY: I mean to say that
under the system of judiciary as it is at
present we are not advancing at all.

of Undertakings) Bill 1977

This is what is being done by the private
sector and the Government is totally callous
about it. Not only that. Sir, Unfortunately, the
public sector seems to be the victim now.
Definitely there is a deliberate attempt, 1 do
not know whether on the part of the entire
Cabinet, but I feel, the Party feels, the
working class feel, this working class in the
public sector feels, very strongly that even
though they have shown this magnificent
achievement, even though they have shown
this magnificent performance, the public
sector is being cut down, and all preferential
treatment which was previously given to the
public sector is now being withdrawn.

Sir, I can give you one more case
regarding coal washeries,

MR. DEPUTY CHAIRMAN: Please be
brief. There are other speakers also.

SHRI KALYAN ROY: After all we get
Rs. 51 per day. So we should not adjourn
before 5 o'clock.

MR. DEPUTY CHAIRMAN: Yes, but
there are other speakers also.

SHRI KALYAN ROY: In regard to the coal
washeries, there was a contract to be  given.
The tenders of the M.AM.C. and the
EP.I. were lower. But thereport is that it has
been given to Messrs. Tata Fraser and
Robinson whose tender is high and who
are introducing a third rate, outmoded and
discredited technique from West Germany.
Mr. Fernandas was there recently.  He
was in West Germany and he must be able to
throw some light on it. This is the
country from  where Indian doctors and
Indian nurses are being thrown out as per
reports. This discrimination  against  the
public sector is going on. Let him say
whether it is true or not; let him satisfy us. He
has got command over the language. He says
that he can speak in three or four languages
and. therefore, he should be able to satisfy us
on this issue. This private sector, which
should be the target of the Ministry, as I
pointed out.
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is the very sector which is being favoured. In
reply to a question on the 6th December,
1977, in regard to the survey of luxury houses
for tax purposes, the Minister admitted that
that survey is now nearly stopped. These
industrialists are closing down their factories
in this country. My point is this. These
industrialists are clamouring for more raw
materials, more financial assistance, more
financial ~help, more cutbacks, more
drawbacks and so on. These are the people—
this was revealed in reply to my question on
30.8.1976—who are setting up fac tories in
Malaysia, in Thailand, in Philippines, in
Singapore and so on. The company which has
closed down its concern in Calcutta belonging
to the Birlas, Messrs. Electric Construction
and Equipment Limited, set up a factory
Uganda. Birla did not know what was going
to happen in the political scene in Uianda.
After he set up the factory, it was nationa-
lised.

SHRI BIJU PATNAIK; You must be
happy.

SHRI KALYAN ROY: I am ex re-mely
happy. I am happy that the Ugandan people
have taken over the vital means of production
from the hands of a robber. This is a new
feature. In our country, these industrialists
who are getting such financial assistance from
the public sector banks, from the LIC and so
on and who are monopolising the bulk of
money, are the very people who are laying off
workers, who are retrenching workers and
who are clamouring for more concessions and
who are, at the same time, going abroad to set
up new factories. This is a dangerous trend,
this is a dangerous growth and this is against
the unity of the developing countries. After
all, what is the conclusion? The conclusion is
this. Whatever Mr. Fernandes may try to do,
our industrialists, like the industrialists in
other countries, are for malting maximum
profits. They are for making super profits.
Mr. Patnaik the
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other day addressed some of the mine-owners.
He said that these absentee mine-owners
should go. He also said that they are expected
to make reasonable profits and that they
should not go in for excessive profits. But the
tragedy or the basic fact is this. In the private
sector, the position is either maximum profits
or closing down the unit or reducing the num-
ber of workers and adding to the un-
employment figure. You cannot get out of it.
This is the logic. So long as the means of
production, the basic means of production are
in the hands of these 75 families, who are
gulity of various offences, your attempt, how-
ever big it may be will not succeed and you
will not be able to save the small scale
industries about which you are shouting so
much.

Sir, in reply to a question put by me
yesterday, Mr. Shanti Bhushan gave the
figures in regard to the perquisites and
allowances given to the Chairman and the
Directors of the Indian Explosives Limited,
Union Carbide Limited, Dunlop Limited,
Brooke-bond India Limited, Indian Duplicator
Company Limited, Indian  Aluminium
Company Limited, Guest, Keen and Williams
Limited, Philips Carbon Black Limited and
Hindustan Lever Limited. Rs. 10,000
minimum per month. One per cent of their
salary and then he says, A, B, C, D, E, F, G,
H, 1, J, K, L, I do not know what all this
means. Then I went to the annexure. Here I
find A stands for Provident Fund benefits, B
for Pension/Superannuation fund benefits, C
for Gratuiy, D for Medical benefits, E for

passage benefits, F for Leave Travel
Concession, G  for Leave, II  for
Free/Concessional furnished/unfurnished

accommodation, I for Free use of Company's
car, J for Personal Accident Benefits, K for
free telephone facilities and L for Fees of
clubs.

SHRI BIJU PATNAIK: K for Kalyan Roy.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): What about the income-tax he
pays on that?
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SHRI KALYAN ROY: If you please go
through the replies of Mr. Patel and the
replies of Mr. Subramaniam previously, you
will see the extent of eva_ sion of income-tax
by these houses. Perhaps he has not reached
that level. (Interruptions). Well, T am not de-
fending Mr. Subramaniam, nor am 1
defending you. This hunt for super profits and
high perquisites, high salaries and high
allowances in the private sector and
funnelling of funds from one to the other is
making them sick. If you really want to save
the sick units, you have to take them over and
the take-over of the Gresham and Craven is a
step in the right direction. You should

continue to movo in this direction instead of

being engulfed by the other lobby which is
totally committed to the private sector.

Thank you.
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framt 1T wegdd &1 wwr e ¢
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Sq a® AT A iy e a2 oam
TH e W ITEUA A7 F A6 A
AZT WHA | F9 AT, AT, A7 AU A g
qTAEY A2 G A OTEITIE FIAT 95
far & 1 gurdy Esifemfor qea gfa
i IAT WA § TEA R W AT
TR T4 TAdE A1 goF T T
3\ S S e § A A e
T WIF THIAHT & TR )

SHRI KALYAN ROY: Are you aware that
Mr. Subramanian Swamy is alleging that our
public sector is bringing people not to

purchase the products in order to scuttle the
public sector?
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. SHRI U. K. LAKSHMANA GOWDA: Mr.
Deputy Chairman, Sir, the .scope of this Bill is
limited to the take-over of the Gresham and
Craveii company. We have traversed over a
long list of matters connected with the
industrial policy and Mr. Kalyan Roy has
produced all the answers to his questions
which he has been putting for the last few
years. I do not know how the Minister of
Industry will be able to handle them because
these questions have been coming up for the
last two years in every one of his speeches he
quotes them and asks for decisions on policy
matters.

SHRI KALYAN ROY: I have been
quoting since 1972.

SHRI U. K. LAKSHMANA GOWDA: I
know that. But I would confine myself to the
provisions of the Bill and make a few
references to the subjects provoked by Mr.
Kalyan Roy in which he has raised so many
other issues.

So far as this Bill is concerned, 1
congratulate my friend Mr. George Fernandes
for having come up with the suggestion to
take over the Company and also for the
proposal to merge it with Braithwaite and
Company Limited. Sir, this Company was
taken over in 1971 because it had fallen sick
for various reasons and now when the time
limit is lapsing on certain moratorium on
declared debts it became very necessary to
take immediate action and so an ordinance
was issued and now he has come forward
with a Bill. It is very good that after taking
over this establishment has made certain
progress, has improved its production and is
doing fairly well. It is time that it is taken
over to see that further improvement in the
establishment is brought about. Sir, there
have been certain objections to it and I am
told that there were some petitions in the
other House asking the Government not to
merge these two establishments, i.e.
Braithwaite and Company. The major objec-
tion came from our trade union friend
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—I do not know whether Shri Kalyan Roy's
party was there or not, but 1 know some
others were there—and the main point was
that it might affect the interests of the
workers. I think, Sir, that they were thinking
about the bonus. Because the Braithwaite and
Company has been a company which has
been making a loss, they thought that by the
merger their prospects of a higher bonus
which they expect from this particular
company might be jeopardised. That is one
reason. It has some validity. But other than
that, I do not think they have any valid
reasons to say this. So far as sick units in
general are concerned, we have sick units in
textiles, we have sick units in tea plantations
and we have sick units in so many different
types of industries. I personally feel that it is
always better-that such sick units are merged
with the other better functioning and pros-
perous units and it should be seen that their
sickness is done away with and they are
brought to a position of profit-making
concerns; or, if my friend, Mr. Kalyan Roy, is
allergic to the word "profit", let us say that
they should become units which will make
progress and improve the production and
become viable units. If a sick unit is directly
taken over and run by the Government, it
cannot be that just because the Government
takes it over, the sickness will disappear im-
mediately as if by a miracle and the unit will
become prosperous. As long as the sickness
continues, who is to bear the expenses for it?
How is it to be financed?

SHRI KALYAN ROY: Have you ever
seen a sick industrialist?

SHRI U. K. LAKSHMANA GOWDA: It
will be the tax payer, including Mr. Kalyan
Roy, who will be asked to pay for improving
these sick units. Mr. Kalyan Roy has only one
idea and that is that the sickness always is the
result of mismanagement.

S,HRI KALYAN ROY: Misappropriation,
loot and plunder.
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SHRI U. K. LAKSHMANA GOWDA: His
argument is that one of the major causes of
sickness is higher salaries to the managerial
personnel. But I would like him to kindly cal-
culate the overall expenses of the esta-
blishment and see what percentage of it goes
towards expenses on the management and
staff. If, for example, the management's salary
is reduced to one rupee, does the unit im-
mediately get over its sickness and become
prosperous? There are various causes. There
are fiscal policies, availability of raw
materials and so on. In certain instances, Mr.
Kalyan Roy and his friends are also
responsible in a way, to see that the establish-
ments become sick. There have been many
instances in which they have also been
responsible for it. So, it is the result of the
cumulative effect. It is for the Government to
find out why the sickness is increasing and
also it is for them to see in what way the
sickness can be reduced because any sick
industry anywhere is a drain on the national
exchequer. Whether it is taken over by the
Government or straightway nationalised or it
is merged with other companies, it will be a
drain. So, between the two, it is a good thing
that the Government has more or less taken a
decision—we can see it from the last
Budget—that merger with prosperous units
will be encouraged by providing cer;ain tax
concessions. This is much better than the
Government exchequer being drained and the
money made up by more levies on the tax-
payers. So I am in full agreement with this
and I support the merging of this unit with
Braithwaite and Company which is also a sick
unit.

Sir, so many questions have been raised in
the other House also about Braithwaite and
Company and the same arguments that were
put forward here by Mr. Kalyan Roy were
also put forward there. But the principal cus-
tomers of this company and Braithwaite and
Company are the establishments of the
Railways and Defence
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which are not in a position to pay the price for
the products. Because of the increase in the
cost of production of these items, these
companies have not been able to market their
products to .Railways and Defence, and that
is one of the reasons why Braithwaite and
Company has become sick. I am glad that
when this question about management
came—I am sorry Mr. Kalyan Roy is not
here—the Industry Minister pointed out in the
other House that in the case of Braithwaite
and Company, the very loss on subsidising
the canteens went up from Rs. 40 lakhs to Rs.
80 lakhs. So, Mr. Kalyan Roy and his friends
are also responsible for that—other then the
management. We should not say that it is
only due to mismanagement alone. I know in
many instances mismanagement is one of the
reasons for industries to go sick. But we
should not be blind to the other factors which
also influence many industries going sick. I
am glad that in the Ministry of Industry they
have got a monitoring cell now to find out
through banks and other sources about
industries going sick, getting indications of
industries going sick, so that they can be
tackled even before they become completely
sick and eventually be a drain on the public
exchequer. So, this is a welcome idea and I
hope more attention will be paid to it and it is
better to see that industries do not go sick; it
is better to take timely steps rather than allow
the industries go sick and then take them
over.

So far as other matters are concerned, in
this compensation to shareholders is denied
because the unit was taken over long back and
also because it was a loss incurring concern.
But in the case of previous management a
certain amoun't of money was provided. Then
I would like to make in general one
suggestion here. I would like to ask the
Industry Minister what he has got in his mind
about this. There are many public limited
companies which become  sick. = Maybe,
it is due
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to  mismanagement or whatever it is,
there are a large number of
shareholders, small stockholders, who have
invested 'in  this company  because it is a
public limited company. Now, what happens
to them? The people who have mismanaged,
drained, the money, they get payment for their
management expenses and walk off. But
what about the large number of small
stockholders? Because these are public
limited companies listed in the Stock
Market, people, with an idea of getting small
income over their money, make investments.
And if no sharecholder is going to  he paid
anything, it is going to be very harsh.
Therefore, as a matter of policy some review
has to be made about that. In the present
case this company might be such that the num-
ber of sharcholders may not be very high.
But then what of those industries like textiles,
tea, etc.? Some consideration has to be given
to this aspect because companies like  tex-
tiles, tea. etc. have got a large number of small
shareholders. In future as a policy some
consideration should be given to them
whenever or wherever  nationalisation  or
takeover of companies  with small
stockholders takes place. These small
stockholders have in good faith made these
investments.

[ 7 DEC. 1977 ]

Then there are certain references made in
general about policy matters —the Industrial
Policy Resolution. I do not think the Janata
Government has anywhere said that it has
completely given up the 1956 Industrial
Policy Resolution. They have accepted the
role of the public sector and also the role of
the private sector. The only thing that has
been said is that there should be a greater
accent on small scale and cottage industries
for consumer goods. I do not think there has
been such a wide change in the policy
direction. So far as multinationals and other
foreign companies are concerned, now this
Government has not done away with the
FERA. It is still there. And in fact many of
the Sterling and other foreign companies have
been asked to Indianise their
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shareholdings to the limit which has been
fixed under the FERA. That is being done.
There might have been some delay. But it is
the previous Government also which gave
considerable leniency and time for these com-
panies to change over. That is being done;
And in the case of multinationals also I agree
with the statements made earlier by the
Industry Minister, and 1 do not think we
should have any apprehension that the present
Government will give a wholesale goby to the
earlier policy and do away with the public
sector. I do not think the policy of the present
Government is properly understood. The only
comment I have to make on this is, as it Is
stated, if we ask the small scale and cottage
industries alone to cater to the consumer
goods in the country,

we should have to take care 3 P.M. that the
standards are maintained. Otherwise the con-
sumers will suffer. All along we have got so
many small-scale and cottage industries.
Many of them have become sick. A
considerable number of them are sick because
those units were started in a hurry without any
proper appreciation of the facts about the
availability of the raw-materials. They have
been producing sub-standard goods. Should
the Indian consumers suffer always by getting
only sub-standard goods? Speaking about
larger industries, they have at least maintained
standard and their distribution system has
been very efficient. We must learn that also.
So far as their distribution system is con-
cerned, take, for instance, a soap ma-
nufactured by a larger industry such as the
Hindustan Lever. Their soap is available in
the remotest villages. If you say that the larger
units will confine themselves only for export
purposes and the Indian consumers will get
goods only from small-scale and cottage units,
then it will become impossible. There have
been discussions on this and that is why I am
mentioning this. It has not come as a policy
statement. I am not one of those who believe
that all the foreign companies should
concentrate on the
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manufacture of consumer goods such as tooth
brushes and tooth pastes and should not go in
for core sector and other large-scale
industries. It is certainly necessary that you
should encourage small-scale and cottage
industries. But you have to see that they
maintain strict standards.

Another point I want to mention is the
industrial relations. We have been seeing lot
of industrial unrest lately. So many
explanations have been given. The extreme
commitment of the present regime to civil
liberties, to a certain extent, has given a
chance for the anti-social elements and others
to take advantage of the situation. For 24
months everything was bottled up. And now
there is extreme commitment to civil liberties.
It is not only Shri Kalyan Roy and his friends,
but others also take advantage of the
situation. Shri Kalyan Roy may have some
legitimate grievances. But there are others
also. Therefore, something has to be done
about it.

Also there should be a comprehensive
labour policy. Otherwise, it will be very
difficult to achieve the Industrial growth
which is expected to reach an average of 7 or
7.5 per cent. I am sure the Industries Ministry
will apply its mind to this and the Janata
Government will shortly finalise its industrial
policy. I am sure they will be in a position to
handle these matters.

I am glad that my friend, Shri Fer-nandes,
has brought this Bill today. One other point I
would Hke to mention because Shri Kalyan
Roy is now present here. When Shri George
Fer-nandes took over this Ministry, perhaps
Shri Kalyan Roy thought that he would
announce nationalisation which he considers
to be a panacea for all the ills. This has been
the consistent demand from the CPI friends
all these years and therefore Shri Kalyan Roy
is a little disappointed. The Ja-
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nata Government have a very pragmatic
approach to the industrial policy. They do not
say that nationalisation is the panacea for all
illnesses. I for one do not believe that let them
not use this instrument of if you nationalise all
these industries, we can achieve the desired
Industrial growth. It is a pragmatic policy that
is necessary and I congratulate the present
Industries Minister. And having taken up that
pragmatic policy, I am convinced that they
will continue this policy of having public and
private sectors, with more accent on public
sector, large-scale and core industries and
certain developmental aspects for the small-
scale and cottage industries with a strict watch
on the standard of production. Without that it
will not be possible to satisfy the consumers. |
cannot understand why the Indian consumers
should suffer for want of proper standard.
With these words, I support the Bill.

SHRI R. NARASIMHA REDDY (Andhra
Pradesh): Sir, while supporting this Bill, I
would like to know from the honourable
Minister one thing.

[The Vice-Chairman (Shri U. K.
Lakshmana Gowda) in the Chair]

In the Statement of Objects and Reasons
attached to the Bill, it has been said that this is
being done for "various reasons". I would like
to know what those reasons are. I would like
to know whether there are other reasons or
this is only because of the mismanagement of
this industry. I would like to know whether
this has been closed down only because of
mismanagement. Now. Sir. when a sick unit
or industry is proposed to be taken over by the
Government, I would like to know what the
policy of the State is. In the Bill itself, under
clause 32, Sir, it is said that the policy of the
State in this connection is in accordance with
article 39 of the Constitution. But that is a
general clause and that is a general statement
in the Directive Principles of State Policy
mentioned! in the Constitution. But I
would like to know
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whether the Government propose to take over
all the sick units and relieve them of their
sickness. In my view, this would be putting a
premium on inefficiency. 1 raised this
question even when the previous Government
Was there and the then Minister of Industry
had said that that was not the policy of the
Government, but only certain units would be
taken over. Otherwise, we would be reducing
the Government to a sanatorium of sick
industrial units. There are so many sick units
in this country, And, Sir, In fact, many friends
on the other side have said that a large
number of units are falling sick. What is the
reason? The basic reason, in my view, ic the
lop sided economic policy of the previous
Government which gave undue importance to
heavy industries and not due importance to
the development in the rural areas where
eighty per cent of the people are residing. If
this was done in a balanced way, the sickness
would not have been there and the closure of
industries would not have taken place. One of
the main economic reasons for the sickness of
these industries, apart from mismanagement
which is one of the main reasons, is the
economic imbalance and because of this
economic imbalance, there is no purchasing
power amongst the people. Naturally, the
markets dwindle and this is one of the reasons
why so many industries are growing sick.

While talking of the general economic
policy, I would like to say that it has been
repeatedly said by Mr. Kalyan Roy and other
friends that nationalisation is the solution. The
thinking of thsoe friends has been, right from
the beginning till today, that nationalisation is
the panacea for all the evils On ills in the
industries. But it has been proved by many ad-
vanced countries, after a study of their
industrial development and the problems they
are facing, that it is not a panacea for all these
ills. I am sure that the policy of the
Government is to strike a balance between the
public sector and the private sector. Sir, here I
would like to say lhat the 1500 RS—7.
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term 'public sector' is a misnomer. I would
like to call it the State sector. One is the
private sector, that is, the individual sector
and the other is the State sector and the real
public sector, in my view, would be the
workers' sector. Now, Sir, I would like the
honourable Minister to consider seriously this
aspect and see that this third sector develops
in this country. A beginning can be made
now. For instance, in several of these
Indusrtial concerns, bonus is being paid to the
workers. Now, you can persuade the workers
to invest their bonus in the shares of the
concerns in which they are working and if
about thirty per cent of the shares are owned
by the workers, there will be a psychological
change amongst the workers and they will
feel that they are also the owners of the
industry. But, Sir, today, their feeling is that
they have nothing to do with the industries in
which they are working. They are only wage
earners. They are only concerned with the
wage. And, therefore, for any small thing they
go on strike. They go on slogan raisin?, and
the industrial production is hampered. In the
interest of industrial development, this aspect
of the workers' sector is very important. In
Yugoslavia, this has been developed. We can
also start in many of the Government
undertakings. When we give them bonus, we
can persuade them to invest in shares and also
take them in the management. So I would re-
quest the hon. Minister to seriously consider
this aspect of developing the workers' sector
in the industry.

Sir. I would like the hon. Minister to
enlighten us regarding this industry. It is said
that it used to manufacture certain items used
by the Railways. The management was taken
over in 1971 and now it has been decided,
because of certain moratorium and other
things, to complete the takeover. I would like
to know whether this is one of the main
industries which have been supplying these
materials to the Railways or if there are other
industries which would have
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supplied to the Railways even if this industry
had gone out of production.

Sir, coming to the point of compensation,
now we are paying Rs. 177 lakhs. I would like
the hon. Minister to enlighten us about the
criteria on which this figure has been arrived
at. On what basis has this been fixed? I would
like to know in this connection, when was this
industry started, what was the original
investment, what is the present capital asset
and how much of profits have been pumped
out of this country by this industry? I would
like to know whether all these facts have been
taken into consideration in determining the
compensation.

Sir, there is a very interesting thing in this.
There is one aspect of compensation. It is
said in Chapter III clause 9(1): For the
deprivation of the Company of the
management of
its undertakings Rs. 3 lakhs. In
the Statement of Objects it has been said that
it is because of the mismanagement that it has
been closed. Now, are we paying for the
deprivation of the management or its mis-
management?. Sir...

SHRI N. G. RANGA (Andhra Pradesh) ;
Its mismanagement also.

SHRI R. NARASIMHA REDDY: For
saving the Company from mismanagement
we are paying Rs. 3 lakhs. It is anomalous
that we are paying the Company for depriving
it of the management of the undertakings. [
would prefer that this clause 9(1) is
completely deleted. The amount is very
little—Rs. 3 lakhs. But it is not a question of
amount but the principle involved in it. It
looks rather strange.

Regarding priorities, I would like to give
just one suggestion. In the Schedule there are
two parts. One part is post-takeover
management period. Part B is Pre-take-over
management period. I do not know why this
distinction has been made. Regarding the
workers who have worked and whose wages
are in arrears, | am glad

of Undertakings) Bill, 1977

that under the Post-take-over management
period, it has been put at Category I relating to
wages, salaries and other dues of the
employees of the Company. It is very good.
But regarding pre-take-over management
period, it comes as Category VI. I do not
know whether the money that is being given
now will be enough up to Category V. If it is
enough up to Category V, then the poor
workers will get their arrears, otherwise not. I
would prefer that this Category VI regarding
arrears of wages, etc. should be made as
Category II. Banks have given loans and the
Government have given loans. This is public
money. But I would place the workers' wages
and other arrears of the workers who have
worked for this concern at Category I. It
should get first priority.

Finally, I would refer to one more point. I
would like enlightenment on this question. It
is said that after paying all these claims, any
amount that is pending for three years should
be there. Does it mean that this Commissioner
will be there for three years and we will have
to pay from the Consolidated Fund his salary
and all that for 3 years? Why is it necessary
for us to pay this for three years? It is clearly
stated that any other claim can be asked for
from the Government. When that provision is
there, I think this three-year period is a little
too much. It can be reduced to one year. With
these words, I support this Bill.

oY AWTTET 9ATE W@ : SUAHnaE
"z ey, =a fagus 9v W7 fFdeEr @
# w1 fa=e 9w & wiv A feao
94 ¥ 1 v ufem Ay g e &
F7 W A FY AR IO TOAT AT7 AR
OAT 21 1938—39 ¥ 91 ZH T 19
W Fraw % frardf 4 A7 sw AT 9gq
T ours ¥ fug w3y w95 8 3w
THT AT HANT A ASAT ARl ARAT 2 |
a2 AT HANT AT AEF F AT 7 ATET
St 1 A<y famsr Fva 7 A7 47 9F arg
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5 A g 7 fF ogw A AT qaw q
UIET FF A 9F AAr wifEm ) wiw
1942 7 57 AT A7 F wEAT F famrr
wITE Wz A AT A 9 wrf F A T
7z Faar wE w7 fmar ot S oA
fezere & awrar & W1 A& a7 F -
fopex ardf & are a¥ Frgew AT FTFET
AW AT IAG GAT WZ A9 AT ATH]
FT Fo AT foear ) g J| & a0
ST &7 A7 W IH A X gy A
aaeT fear T g7 | A s Wik’ A A4
77 T2 9 A1 & AR WASAT FT qTAT
F27 q WX wF Aidr A F ¥y Pz
2 fear’ o s <t A: fawrs 47 7 Gar
#¢ foar a1 3= sAd! fgzere &1 gara
Fgwr wE F7 faar | g4 @ & W
ZATY A UF ATE A2 FgA 2 (F 97
ar#f Teftageor 7% et 2, afeas T
1 fadeft & 9T st Tedlagn ¥ &=
75 fdas i & @1 39 F faas
7 ®I ACTHAT FAT E | T TS WIT
1 717 g1 awar & fF dqar wdf
qfemr® AT & 04§, UEERT
vat ¥ & w1 fadas wre 7 6 79 957
AT F(fET a1 B Wiew AN FAT qALHTT
T A TATT TAAT TE T AE AT
v a7 faq 7ar @rd

dfwA, vml Afgar F faF
TeA-ANAA FT O AT H AWM A
97 F A A WL AT T FF o7z
TEFT Al AEE-AWAA FU OZET Z )
HEE-HIIAT 1 59 W # A 7 gAaEs
far ? FE0 BIAT AT W HATOTH
F1 29 30 ¥ Tfeq Ja@gTEE 7 A0
o F7 TE A AT F gy #
FIET HET W WL Ao UHo FT T
I faar w< fza7 | 37 99F9F7 ITHH FLT
AT 90 AT &1 AR F o wedoraa
FT wrT 2 30 F FAwTEr A7 w9y
T fawre )
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ot 397 am @ (zav 939) -
FIFT FIAT AT SE AT FAT AT 747 |
(Interruptions).

THE VICE-CHAIRMAN: (SHRI U.
K. LAKSHMANA GOWDA): Mr.
Shahi, for a change let us talk about the
Gresham and Craven of India Ltd.

Wi AGEET WY O o s,
= A ¥ 70 w5 wqES w1 oqgrd
@ wifsw 7w s A
wENE A Al IR A @, faw
am 1 a@ iz FE T2 Wi
foaat 7T 75 78, I9¢ 29 § T=7
O & g7 A% IW 97 gAT 77 f2gn
wedl-anas %1 fawre w1 97, g 3w
7 fqaes 1 47 Sf FAEIT F 2
q srar § fr wedtroaer 1 mveer
Fqa TE T A7) UF A7 TE, AFE
A7 ZHA TZ HOT FT BF FET Frew A7
ZEMAT, ®IFT F@T A1 fEO1 S owT
TAEENZ FT 10 FLT W97 TH I
# AT A% T &, IAF! ZZ0I, AT
FEY WAT FAT, T ATELT FEAAT [T
FGT TE T FAT § AL FOE K000 57
wrearr famar ¥ [a5 g, 91 e
WA UHZ G AT FGT A ZT {7
A1l SATIA F1 FY TrE7 Bre fowrs
T W FUF T AMI AT gE
IF g, FAN Al w7 A0 O aaag
FIET FIAT TETH AT F2T07 T @I AT |
FET BT W= UHo T 47 |

SHRI N. G. RANGA; Everybody is in
favour of their going out. We are all glad
that they are sent out.

ol AFYET WATE WD ¢ AR,
wazvir Frew faa w1 9% fgr omar
et wrEw G & w7 esdeft wes
foer drarera wagfear now weeET 31 3 )
#raraw wAga F1 ga 7w i OFE
W OWTAT ! FAT ZATY WG qEAe qET
FAAaE ?  (Interruptions),
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At Frmam fadt: s A
@ #mr ? (Interruptions)

Wt AMTALT TATE  AET AT
sugfent w97 & 91z wdawe 937 § w0h
AT AT wiq IH g2 At A G ey
& a9 TT WA AT T FEAT IO FT
3 AT g7 F7 AV € 3410 9w
W e &7 0 | AArT sagfor
F7 ag wae wreA faer &) worgdl
T @A TART IAT FA WE ¥ F2
dar zra faar  \w o A de ofy A
war f ag wegdi A7 wwEd ¥ aF )
FAAT GTHIT 7 F41 fFAr? SsAAr avwre
7 ug far 9w fawr & wage ot wat
T TE 9, IART AAGL AT AFTAT Y |
T FI qTHRTF, BT METEz F gy
21T FEH I74T | IH FICATT & O
aar a7t ar, Frea 71 it e
AR GT, WAGT WA 9T TE A A AT
¥ mar ¥ awgdd 1 awgdy 4y g
WA, WA T AN @ 2 oW T
I F AAFH FLAT W RN E ) WA
q9gI ¥ gIATA F74 & fang qewry
AT @ o2 o wmrw faefeat sy
CER LG e B T G L £ 1
WA A AW AT UF  wawd
2 f& s % faumr & 92 2@ 45 so
i zaestdt & wamEr = qIw § wifa
wqifad 74 1 A FwE ThHT T
g #dr wrow g fw @ e wegd
#1 #e faaiaai w1 qqr 797 T
FI g2arq w<x ¥ fao I=ifza o @
& 1 Jq1Ew e =1 7@y & 9 s s
T & | FOIT & AW AT A AF AL /T
oAt =nfan fr sa F sz a1 ww@T
FEF AT AT 7 AT FIAW TIE K| AEAT
faarfad & «= <1 2 1 39% w0z ® gaan
a7t o wrd wqafeat w1 arem
& §E | F0H & AT 0 1 27 FAC AT
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&1 EWIT BYAT AIWT A A7 THTAT K
TTHE W qAT TGT | IH T F HTETC
9T WIS IW H FAREA g @I E ) I
wqa & franfadt & ggava sod o @
2 T AAgE 1 FIATH F & (A0 Fa¥
o @ & wrEouAedoqoHle HIT
To ﬂ‘rfeﬁ'ollolﬂo F AN FHIT
aorifa ar T W@ 1 q@ Tv AT W
oA Te# TAF! G7F FOA F1 F (9797 FT
w3 & | ey enadfy wew faw & Ao
q Azl F WAL F GOA T T TG
# ga4r frar€ 1 s 73 o Er @
T ETE T T A7 | AT AAATH 0T 6
N Judl Bred & fao fae adi g
oA § IAE! WETATH § WgEAT W)
0% a1t foe o7 wwe A7 gzAr w2
faaw fao mioﬂ;ﬂ'oﬁoliolﬂ'o e
gomredtogotfio F &y foreirarT & 1
T A AS wrgd # {5 v v F A
=@ | F @ A4t A & fr gfrafafza
 agTE &1 | ST AR FT qEew AFAA 45
2 fa fody ey & fve gt faar o)
Zor ¥ W & worifa dav A 9w
AT A & 2| Zor § weqel SA-fEs
sreer-sreT &7 A s J are s
0 1 S | A AN WA & AET AL
TZ qFT 7 Ui q0A a% W1 g AnT
TS A & f@e a4 qd4F £ am
1982 & @1 e 97 ghr) 9w 37
7 @ fme war § o a%q ) adaw
qTFTT F gEE-a St 89 2w fee &
e 7 41 & | v wfaam 1 2 i
& avarz &7 faar ar w4 for & af=-
feza g fear mar 3 #fwa fox o
q AT GIF FA AH SAAL HFEA T JA07
& Z |

At wewt gATd wwaa ;o foey
o1 ST HIZ & FI0 AT F ATH FET
4f !



201  Greshamand Craven of [ 7 DEC. 1977 ] (Acquisition and Transfer 202
India (Pvt.) Ltd. of Undertakings) Bill, 1977

oft ANEAT SAW@ WE : WW T | HIT AF HOW F AT A ZHT | W A

zraw &1 fogTe Za Aifew | g qam g |

o & faremer & darra 1 fadaw s 4t
9 304 AErEAT 1 o1 g wEy AT —

This is a fraud on the people, on the
party and on the country.

A FI AR FAEAr e 41 ) 3wE i
& W@ At T famm omar o wmw
arwe fowrd Fm oifeo

THE VICE-CHAIRMAN (SHRI U. K.

LAKSHMANA GOWDA): What about

the Bill?

ot AMEAT 9WE o ag faEww
™ 19 %1 w37 § {5 aqws goee
graaa: A geimaat w1 g
Foar gt & | 1T oY fafge w=raf
T WA FLAT AEAT &, ag uwy feafq
# 7z 74 woa =g 2, fow feafa
& T THTAAT AR A A7 9 W T
IEAT AT & E R AT g wAe &
e e & o wed £ 13w & fgm oA
afer & 7aw gu ddwfaw =waear 9T
AT AT UAW X TH T A AT wwronr
F AETCIT ST &, A0 & T FT A
AT TR SAAT T WA FE T T
g, SURT  WATE WA AT WIT UF AT
720 2 |

AT, T AT AT ¥ T H AT
e § fggmam wofm e wved
%aﬁ'ﬁ,ﬁotﬁ'ocﬁo%aﬁiﬁ#ﬁ
St w1 e fgamr =g

o AAATT wEd ¢ Nue fae g Ar
arfam )

ot AMTET wAE agt : gz 4w
9% & A @ E

o THo ZVo HIZTEF2T AT HIAT-
a1 wfeamas o gm 2 1 uso ume o
T o & SR AT AR 7oA a9
F 947 FIT 10 EAT W0 T TE 2

d1F 9 929 TEE avEey § #4 JEr
Fewra sEgl fafawes &1 &0 go §
¥ WWA WA ISAT AT | TBH WAL
i ar fafas wegi & oar & @9 47 )
AT WIFIGAT FT FAET  AHT FEAT
qET &1 warEr garer fraw § @
T 09T ¥ g9 ¥ 919 79 UFo UHo
o F grq # =rer faar mr w7 ww
WH AFT 3@ F Ag wgw vz fw
UFo UHo o OF HTFTLT FAaq Zid
Fu S famt w1 wimw F7 wE
FAAT ST RS qATE 1 @ fzar
2 o 3o frarai & omw 1@ 2
¥ WAl wgEw & faaaw 2 fA & 7w
HITHAA HF A1f6z F1 Z@F7 20 79
’F%mm?ﬁ'[{ﬁ'oWoffoa’?ﬂW#
et ¥=% g7 vy w1 AE FT T )
Jo flo wgt zq Fw 1 agd oAl
FFATFIE 1AW=l & a9 F
fadaw w1 77 F fao w47 s &
FaTE 37 Z AT qOq WAL F TR F
f 7 Fvar s afae ardf 1 wqar wfer-
AT A &L | 99TTR |

oft WIS GAEIA : ITTATSAA o7,
ag Gt &1 ara g fF oare gE Ao
frdas &1 @rm far & o9 =
M F q1g FE gArEl K1 AT BT
g—urifrs  difs & &ET goEe
1T 9T =yFeqr % #11, fow § 7
g

WE T FEET A AEEFN FT
AT WA AAT 8, T80 UF A AT AT
ST %€ aemt & Jore #, FEaNd #
AT H AT T FEAT F g FAET
F AL/ | FeawE &1 Ay aar far
1R E, AT 3ad & 7 97 fgerara
#1 Gar faar o @ & W W ogaA
#awrez &1 | fag fefy frame & 99
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[t sirst wA=E Y]
FTAFIT O F T FT FH ZAT &, T&a:
TZ T A AL BN AT IAT
TFTAT & FATT TA T AT AW AT
AT qa1 34 FEEAT F 9 797 2, ST
AT wrefvrEa A% § | gAfen Th AT
Feare &1 &1 fRey @ w1 ®oame
= AT A1 § | g O Fr e
F uF qr dr T A TAA, T 9
qIfrwi ®1 AR T 0F 9L A7 T

ot qefag ¥2d & =9 FewAT A
A I A9 AT OAWIA F A0 F
E WA W AnatatEdes & 47 |
7Z AAM VI | 31 qATE, 1977
FI T FEAT F OAAZH T UF FU2T
76 #ra w18 717 Asfafadm @ i
FIZ FAZAT A1 WA | WA A%
FEOAT AT G047 FIZT FT 9407 3,
1% 9,33,320 %77 | AZ FEAAT A
TIEAT T AT Wi, TH T OF A1 AT
F At Isar & At wifeais
T Fw omr oF fagra ff do w60
gara fan fw wa=i ¥ 2rai # 7z werAr
41 g1 AaFAr 2 HAA 7 AFAA FT A
FEIAT F1 ATAIT FAA FT RS JATH
far 21 sTaarsTs ST, =94 wasi
W STAZIE AT TF 7 AZH HIAT HioT
& Fifs g FT AT AT AP  ag
1966 ¥ 7= Z€ 917 1966 H Arardr
uE FIA & FTON A OF FO07 47 AT
wr fw 7 werfaar 9=zt W A
T fom famtor 2t war W T FEET
Fr ST FIAITAT 4T 7F "AATA FY A
FofEr g0 A7 A F, A® EAT
#1 Jifgn | W W UF AAT HTCAETT
a9 A, 1966 ¥ FEOEWT F1A T,
AT AFT F TFT TBT T IIA 4F 7 AT
=rarfas ar iy 97 787 7 55 wreary
F a9 gr aa §@ WEd g it ww
wrafas dd4i 9% & g5 AN e
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LT EY TE | AT TH FEGAT FT HOIT AA
% 73 1 ST @D 9T AT TAT HOAT
#OATET AH F Fo wHI A A 7w
wifzzar wrfemar a= g ST frafs
T ougs awf | A gafar S & ooan
FEN AF  AE-AH FL GATH ET A A
TE FZ HFAT | AATL FT T, FTOAE
F AT g AT Fhr w41 2E 2, 4w
FZAT qF s qEr 7 5 wrdy ford
giy faawawds & W F oawg
T WIE HFA & | FEH 0 F1E FTHT
a7 4 A7 Fearr 0 S 729 2, e
ZH TATH ALY FL TG | W TS
F7AT Z1 AT {67 A &1 315 40 &
qEAA FT GATH ZWT AFFT | UF AW
T w7 {qrey At wir ow oA i
9FTTH FT FTH Far A1 fwe Tt sorer
FE1 1 areT | AT g, A% I
i 2, BrE Igam 7 ofr 3—fasi wre-
A & afed Faro ara AT FvrfEar
oY AT FAr § we Ao AT G AT E
Frfe o |y =S o # A F gETi—
faawmsrdz %1 feafq ar e g1 w8
Al TATH FAT AW A |
FH K wreRr  uF garEew Z4T g
fegeam ¥ ME 99 AT" BE I
Z fai ST 80,000 ITATT ATATT
7| 77 7ga vz 3w 2 frad Ti-
T A7 SR W w T
wa WY FF (6 qgr 07 Ay fraasd
# arg 2, sfag 7@ &) %% «@F
sT-ardT gairfaady ame 21 a0 | T
Ft A & faarw faw o fr wrg wmo
AZAAE AT ATHT G FEA FAl A
Fg Gar faar, 35 awwre & foan, 39
A7 ¥ foar 91T F A HEAEAT 39 T |
TH qATE F WL O AL G AT AR
# | AT IAE AT AET AT | OF-HTH
FrETdr we & forar ar faslt s 92
a fear | Feft & 90 wops g T9TE
A1 TAHT ATH(E FT AT a9 FT Far aF
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A ¥, A IATI ATAAM TED E
W FIEE] W A4 AT | A% ATA
Fa27 2 fr zav 9w 2=, s
% 1T | AT FS WA A0 9T, 77 AT
AT F FTIU AT FT AT | AT FD
[TAT 7 EA T FOU TF A T BR-
BIZ ITAR A1TT T2 717 g A1 FeA™
T W AN ST AT AT AW AT
St gFaTer  frAvr wAry E, A
Frfgg | TF A F WA g7 WA
&t 3 9o wawaT #7 gw g Al
fer gasr Fabfor gfesor e &
I FTET AT AT FL | qH AR
& 7z aga qfvww & wifs 37
artt w1 foeay forar =g ¥ & &=
gFr7 #Y 7€ 2 fF 7 ot IS aEe
H @A F | AT A F2 Ay |qrae,
fara % ot forar & 39% a@T 39
AT 7 Frear Arfze | A7 T gF #
sit faumr FAT @ FEr ww @afr
aftzior 7 Ao 747 &, fow o A
FIAT ATET WL AHEIT FT g AT2A
g | 9T g A9ENT FT IA ATET & |
z4 fergeam & dare s w1 faasr
qeEwed WL geed fFar am wwar @
FET & | gAfAT OF A ag 0
F AT AT T FAT A0 E

ot ¥Fx arg  fgadd . FHfww a2
it & fm )

H AW GIEA : wr w@ F
awrdg w40 fwar & 0 wmE uow dar
AT g At wg o wrar gzr ffag
wen S, AT gW 9T T ITAWT A1
FTXWEE

oq T IR AT A1 AfAT )
# ag ama S s g 5 fegeam
# smrafa & gfmr & s@m-
afadt ¥ a8 FEAETS FZATA, ATTH
Z@y &1 AT | & gaer g9 9 w0

[ 7DEC. 1977 ] (Acquisition and Transfer
of Undertakings) Bill, 1977
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e e § A h & ad wg A
%1 frwr 3 wéwi i frowre ot fr
TAT E | OATH WTTRT WA AA 3,
THTAATHT § AFLFE AW H 757
famr T & 1 W A1 Sy g A
ferevare famar, smy st i s oo
FET FE 9FT 9 | oAt wAwr wdt e
%meaﬁm.m !‘I’I‘&ﬁ',a@ﬁ'
wufaar at aqr agTE | (Interruptions)
faarey g w7 | T faamaa & oamq
frwar ar | fgamas w1 frgeam
wtz IgErfa  gW ZMi & a1 foe
an @ 4 i e o sgEm A
fearaer &1 ®1  a@ w7 faar
(Interruptions) FgTs {T ST,
T AT AT | wer gHeT Aga
T TEAT &, WX AT WTHAT T TAAT
ST FHAT | AL TW AT § T
#1 @ grm fr femgeam 0 g
sty wiw fegem A wodita
FIA AT AfFE 3w AW & A o
g, T fewdt & T #r qag w7 faar )
Igw FY 4r e A aedifr a
o i | ww gAY wifew 7w & fr
TARI I I q age fawe 1 uw
FHIOA TATH F7 TET & ATHA JTT AR
e FCH AT Y2 2|

SHRI DEVENDRA NATH DWI-
VEDI: It is a new interpretation of the
Shah Commission.

ot WIS SIS ¢ @I &1 @ E
fr et war wga o, fpawr frE
FFATMtT F arg | g A= AT @
1 T & A HA gA e | gEtAy
SyEaTEAE wErEd, § 4g T A w0
a7 fr 1 sgammfs afcdm F @
& a1 ag @ AW FF @I 9T AT
urwr ¥t 7% @ § 5 e & %
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[T STt wAEIW]
FIAT &A1 TEIHT ET AT AT AT AT
G EGHL

off ¥ g fgad @ W A
FZA 4 AT AT 30—40 ATG TAAT TH
T W omw

it RIS GAFEIW : gH AT IA H TZHT
&% | wg waw ¢ f o ader
% 2 fam am fegr faar mar g
faw @wit § 9z wfaw &7 7 F G
s | afrEfadr & S ¥, s
¥ @g%  astaal 4 A faentr ¥ w6
qIF T T W T IFA gz wfEw
F¢ & Qa7 s g faam F fag
q& wEt o @67 e A a1 qE
gt oyt & 7 wwwr A g e O
fraet  weafaat &7 g FeTm OF
W | W AT AT AT A
Zi at soer ar | feedr weafar £
et @ fafree & Go &7 41 wdr 3w
fa Tgw &1 fowd famr a1 f7 7 7 &,
forsr T sETAw ot @ e
i off faar f Wi Tl FEE
FegfaT 4 %8 AR AT ABT § |
T IR % a1 A F9 # e
fray w21 a1 4z A feEma faerfan &t
qar = & #an fewar ar ? foa &
wer @ w7 39 foeat § 78 F@e w1
W Fre wd ° oFW A ar 7w
JEm § @F S FEAT @y SErrfaat
i, 7 § 7 7g W gAT & | WK
figr srgm w4 AE 9% fe fd
syfar v faerdt Tt 2, FRATET g,
=t I T AFC T AL FT AT
& W AL e g0

IuaETAE giEd, fasreir #it FHy
2 fegaa ® wWiT WAL HEHITAW
Gt waaAn drie dady i W
s, Afadi FUF W AT T B/A &
qETH-THT WA SFaT faerdt w1

of Undertakings) Bill, 1977

T a5 FC & WL D: ggA g feafa
H W AT AT UF q9 H IqE ATC
Froa aew g1 siw, gAY A F A
Ty g1 ST WIE A\ a9 " Al
e F AT g T, qE oA ar |
A fawelt & arq qET gAT & 9, W0
#fa & ara e gt | % A
wodl ferge # fawr w0
A T A &7 FH E, W
Fafedt a1 afearsiow 4@ W &
WL FHI F, WE Alfaal & qeq
A & FTEW OFHT Z | WE WUT
dZifemer @y w1 7 fadr 9w 5w g
# % ; gar fomr O @ g,
T =ifegw, g awmr wfen, &
TG FAT ATEY, A1 AZ 9T T2 |
At §, W 7 fditme 7 e
ar arer fars s

AT FT AT FHET @ IrEaTser
i, G & At § aewrd it
i & F1 wTE & A g & | Tt
THE FT AW FEAT & ) AT ATEHT
a1 woav g s &an @ afse famer
WA IS AGT ATT WH T TAHRZFAT
7 g1 ag ey wrEdT at faege & wra
AT | AT AE AT FA &1 AgAT
W W Af frw A @ 7 g Ay
AE @ Ag AT G g 1y A
T | FEATT T ST, W7 Agd e
¥ aaa § afew—-1969 & 780 9
AR 19 69~ TFaaT T2 T0d7 Aar
frr & 7
SHRI KALYAN ROY: Please go

through the procedings. Without going
through the proceedings you cannot say |

said this. Your talk about saving and
middle sector is just a bluff to the people.

DR. V. P. DUTT (Nominated); He
has always spoken.
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St WS SR ¢ 20,  arfefEEe
T E ar &t aE wgar | gEfAw
IUAATH ST, A w1 4% FEONT §
o o W e g 8, W1 fF
BIE 49 AT & (I TE 8, ATH T B
AW FT 2 T g2w & fau fawfaar
o £ =W At W R oFE w1 wiw
T w0 A fegEm § e
T W OFH FAT E-—WIH
Eirau - SR T - 1o I o
fegeam & anft  w@AT w1 OFTIEET
o &1 & FritE 7@ Y STAT I 2 AR
fergram W aiw @ &€ o @ AE
AT & | afeA g9 § swward #,
oo, So dro ¥, A Hg=wme 2
TR O FAAT T ATH HIHA AT AT |
afer SumwTsmer wegEw, g foaw
qAAAAT E IAH AT F FW I AT
TG H 91T §—ATIT 25-30
G @E W FTOA A ANTET § ATHT
T BIZ B2 ATAT § F797 FT IA90
qE FET@IE | T ATH A T WIE
OX FE UF IEECT  WITH ATAY T
qFAT § , WAL IA FATH FAT IF
@ grm it foms a e & aroe
gromi e famd & & 3 awEw
gare faq wrw & 1 a1 zaW fET &
fau % @@t 2 1 safau & e &
AMAFT TG @IE | W frea
30 391 ¥ T a2 F1 a1 & faatas §
difs wod Iw F 9Wa wEr I
T, AT S WY AT AT A
7 F@T I | T AT AHEATH] FT HEAAL
T TfEw | I W & #40 g g AN
farer v 8, 92 |7 90 | I
TqTATSY AT OWT %A gET # )
FHATATIT B BT AT, TAT SFATATS T
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HT TE, WG AT AT SHATAST F AT
v fgmmadt & #ie 5F qw ford ove
Egemdz g1 So, AAT EFArarer
HIST ST 51T gt e faw
FIEEW § T g1, IR AWTE 7T
& | WifH a8 F91= AT &7 9@ | T
@A AT FFAT FHI ) WG IEWE
THEE & W I B2 §EOME 8, A
Frare d fagei & dwq 459 04 W
IART WIS FeT A@l | A AArT 0%
T | FE FTIOT AR A OGFS § ) AT
uq A T g FLEH TCEH HT AHA7
aifeg | fag dawde o oF F0 2
AT Iga 75T F10 & 1§ 99 w1 9wy
FTRO TE T 7§ AT AR T AT
F1 FA LE TW ATL H FEE A §9
Faw Wl wdr 2w g faww =,
6 WEMI | ST ZW 9 F fFar o 7
AT 9§ F @A & W W I
FT ¥® TS L FET g1 a1 35 fawr
# gw & wiforw ¥ 9 = feowr ¥ 3w
Faq 3o | frod &% # uF mfaefar
Iw & w7 3@ @1 o xfemw
fafredt & oive fom & 1 2ody o
# s A€ T F Prare g F o
g AT ww qT g AT FEET ger
oY & 21 awar & 9 T g w;v
TAT ¥9 ¥ gz 47 w7 @ & wmifE
FEW &F F G {1 amT § 1 woAr
GAT FT FL FI FLACMCT AIH IR
AT & | ;e IgERmiE F9
% ¥ G FwT guR I @ E
A1 5 AF FT AT AT FF &7 AT 2
ar gwr  fEoa awAT @7 g1 AT 2
ar @He |} wra Avar 2 sgEm 5w
T & | ar ar saw Fo few daez
gaT & ar g wiv Fro & Fravdy #7
A1 g T 1T AN TR A1 E &
= wifgefar &7 & g saami & are
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[ st wAvda)
# g 9ot arfan famr s | welf arfae
faaa W 4% § W F1 A0 w0 AT
NI HATAA § AT FHL GATAT e
¥, S wEAW F AT FHL A
g3q ¥ wf@ &% aoke S wE
Iq AT F NG FiT F 9EA & F9
7 FB FEW IBE § W waT Ay
o &1 T & Ar 99 F1 g ¥ UHA
FT TR FLA & | FHA FIO0 AATL
FT SH AT § | IET AT FH FTAIE
foomr «dl, affr s fergeams o
3000 etz fasr 7 = & ) A
aq ¥ ae AifT F q9T 6 7 A,
UF ATA F AT AT A g 3a o
1w WY 7T A TV AT | FH A
TH FHI FT ZLFIA A 3 4T A7 A1 AT
ST | BN I 4T 51 9a 7w Ao
FT FHT O &1 SeRft &1 TAE s A
ey ZE ) ag 4% g1 Sl | T
arg & W wdifwe &7 w' o oI
&1 o1 g7 FarL AT | Fr faEel AT
g, graifs 3 @ WAl # a2 g=nw
a9 T 47 Wi A7 Afegr gaar 7@
a1, frew aw ad 7 &% Yegr g
a7 % faur ar #@ifs 2z uw & =fF
F1 qorma frar #var 9r gafa,
af @ F7r F9a 4 fF g G
= 71 & T v ot o Y e o
TN WS A W R | L e
¥ faaelt wzT o we < &, AhE g
AT €3 AT AT ARG AT T
gt aaet 4t | s o F e
¥ FAA AT F 90 FToAT TG gE |
fazolt a7 &1 Wi 91 qEw AW F
qTE ¥ AT ATT ESE wLg w9 T,
7 T g & e e s,
i o1 wwge, S 9T § a5
F a& 4 ;e fgegeary  wew gfoer
9T IO o § W FTarfaar
ot AT § A faRei # o

|
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AZT VAT FAAAT AT FT AT TAT FAT
F7 97 39 & ¥ A9y Fag & wmw #7
FIEA TR A FT HLAH | WAL A AT
Fell f 7z a7 73 3« wfgar 20
wEA vdgaw frwd 97 w@r & 9
IAFT AT TEI GHT | FATL ATH
wefeat wmam #9r 5% 3w F dod &
Al 97 &7 TEAHTA AGL GHT | gH I
FT TEARTA FO | W C-RAfS
AT FHT g0 BT AN AT 8 T THHI
fazsii & s | IEwr HaT w2 F
nA AR Anr fowmaa @ w7 awd
o az o faer & w77 1 W gw
= fagra #1 #%7 9w @ & fx fog
@ 1 fago & dwa & gaTe gAn
F1 FgTq W, IHAT 77 g7 TFA A,
vas1 fegae T § aag fae awdt
g1 AT gw gawr fFEw & grna w5497 0
fazeft gz & geEa far smoam
T q@ ¥ wAdifwe &y #wer st
T FAT & HIT ZH F4A )

fox  Iymwrsasd S, ZWoag W
a T Y, TN A @ f o
T & FTIETT T FoT A fyefarer
| 7T EY, 3FF a77 H ST Frg o myrawy
FTAWL F ATF  FTEA FHI ATHIL
#7 % AT AT WA AT wAA 2
A1 Zan faw zam F¥ ) 4 wEw
F% @ g =Trfey, g et A ade
" F S H Al WA, ag awr
& mrom v # v g & fag e
g1 w1 (Imterruptions) |

T AAAT ATEq : qFIA IBAT
0 | (Interruptions)

st W e : Ed mwER
IZA™ F WET TIT, T TEC FaT
| w grE few wme & fag
2 7w aE 5T T 9 &%
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HIZT ATET A F AT T AFIAT A FA
A1 TET AT ATHA WAL ATATATE
a1 Tz Swa & Ao w5 ey AT
I AT AT WAL AIAT & IH T
AT FA AT A g A g
AT T F, AHTATET B IATE BFA &
fom 1€ o e gfear 7 ad 8, 98
A oAaAY T WAwW E | REW
FT W F A, THEA T T E A,
T FEAT AT AT FASFEA FALEA, ZTo
T A ArfEaT, wraeh A 27 6T
A T2AG T, T AF AT A AT 1942
# AT AT WA ZW 99 e ®
HTATH AT WA £ | WA A S0 WL
fedt #1 9E @ aw WO, A FD
faar % b !(Jmerﬂ:plwns)

* g AETAE FT A4T@ F0T 8 |
AF AT H AAFT A TA T | &
A8 wnE fn gl avg AW AW B
£ T TATAT WA A AT ) AT
ot ATOTEY 1 TETs B & A el
21, S T TR SEATA FIAT T3 TR
Z9 WA ATA £ | AT gHE AT AT
31 ? AT A TS GEA F
fam & g W Fem, AlEA qwr-
mEr w Tw oEIm W AE W
<1 20 T e (Interruptions)
wa uTE Y ATATATE qF A AT AT
e wr A e & ang a1 e
FETAT | TAET AOCHT ATAR AL &
J71 ox WrE 2 wHE ww o % §
w1 %, 9% T w40 wHAr § ) W
o &1 T et A qfer At # A 4,
arfaai @, gfaardi dwrer ...
(In:erﬂlptianﬁ)] fea4r o1, =" ZHTL
fo & wrvdT AIH BRI |

ot 33 Ara fzady oW F ARl
s gk o A g e { g &
= FT9 F qEEeT B Agde wed &
fam T AT |
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it IS FAREIR : AT FATT WET-

ATIT { A I AT AT FTHT AT AT
TR | WRAMALE | HE T
FNFE AME AE | FAgear § AL H
HTE AT | F5THT AR RS & Fa< /e
T\ FAT FBAE gAT | HToarE AT
fomadft a7z g€ | wezg fa aw gfem
a1 § gas1 ey w7 o aw A
ATE & TE @ adf e qr
AT 9T FoTE A A FE STAT o7
15 W &t AT § 9 # @er 5
FART FEG  TA—TATHT TEETT ATE
sof fFae 8 7 wmar €Z H oAd
AT a1 T A F qGF ATEC
FATHTE FOF | qF AL 4TE F oA0q
fiar 1w oard W aw S AE
FAT | TTRT 984 £ R weT A
TE G | A F ATTOTEN | T T
F1 awrmg fergmam ® et |5 oW,
T AT FEATE | W HTE 79 W g,
fee &t 7 o, 9% fuwagw =@
w1 fEdt oft avg same eF 2
HAEH FI AT AGl § TAH ),
(Interruptions)

AT 4 T | AT FT AT A
2, T TR AT AMINE & AT AT
=ifgm |\ ST gWTE ATA g7 UTH W
am o owe 9g wmw  fEr fodme ®
arfrgrawarg 1+ w39 fagr
F A we Al A AT A fergrE
# Fft wa a Aifen

AT & T 97 ZH Fq uT IW
v gy waré A, faed wren A
Al 7 a1 wAE W AR F 1 W
ATAATET T ARG Al A4 fFAT ST
ifew | s W1 wT oadT Sae &
ATTITEN FT R4S G4 7 #qar g |
# =gt g e 8 qwrw g =Ry
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[+ wirsy e

FTHATELE Y, AT FEAfAAT F
1Y ST 19 99 TE0 A, IEHG qAT H
AT wE g fw owwe fweAy a3
oTEdT F qTE 7 F1E AT ATAT
AT 2 WIT 9% § A% IAAl AT
F7 3T & A1 a8 7g g4 fmr s
aifew | = waw ¥ AT faagwr # uw
a2 form s aag A Aifa F =7
F1E T TE T @I E, Al S R
7 wa o 2 guwr § 5% s e
g 1w faeft ady werdl @ Ao
FIE FTTETAT AAET 2 WL IART q77
¥ AT AT AT AT A/ EAOA
ag H9 & fw 08 s w1 e 9w
T W AE W EAT e | IEE
T OTEW A AW 9E L AE HOAL
arfen 1w 1 FEEME SwaR
7 el FTrATA R A7 FEATEAT THFI
fife =m0 SemT H AE wr ZAT AR
ag foeft oo g § o wwan , A
70 FEW § w8 o awa g T
g A 5% fRar g 1 gl ag
#iforwr grfT e g el gfer & &1 ofie
T 7% qW AT W w41 Al |
SHRI KALYAN ROY: That was the

assurance given by the previous regime
also.

St W FReSIW 3 g AT

u fa=TT 20T we F g HIT I 9T gW
Fadl AEd & | e &g fowew
ATT WU AT THH HWA H F1E  Flears
1 &1 39 % fog g o fawremr 2 1
Nothing is foolproof, but we can make
an attempt to see that whatever it is that
we are going to do, it does not have
loopholes that will enable the concerned
person to get out once again and create

problems for us.
™M 9T

g @@ 7 awfaEre wwr 2
& ox fae o Ame Ty 1
wmgar ¢ owo oo Ao T F
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oI JT 77 A1 1 AFAT & AT TR
FH FEAT AR |

THE WATAT T A9 OF LN AHEHT
wiiwfesr &1 o gare WA 2 &
T £ 5 ag wwern gare A us
TAET & | TEWT AT =T 9%
W & & AU §% gam 9w W E |
et & At @gAm q9 w1 waw e
AR | B e fAan fEe
gHIT # uF wifEfzn wwEen d4rT
ar ara, =w 9w famre fwar sr wmr 2
§ aquean § W o &eEr gt
AT AT-HTHTET FHIHT Z1, T4 T AT
G 487 47 W aq A% Bie
FUW TAT AT gFA 2 1 A fawr ®w
HE 99 @I E ) 9 TN AW 9%
qtogE 2 1 @ fAfrw T
B AE O WA | WE T Ha
W g oAt Afe o 39 §7 39 99
AL H A AT AT qEA A FTHA T |

gaTe fae o7 Femr T ST A Hw
sirafa =Eram o T FTEC AT A &
ama T § | Al Sz § 0w
frera T s T or gy & 3¢ &
ag wg 41 5 | 1956 Fr AT T
difa & SeT & "nare qT wHT F7 99
w g | &7y oagm A g fE
FHI HMATE 9% FIW 99 @1 g, W
IHE! FEAAT ARG | AT 1956 T
g difa qar 8, & sga & Ao
HEET SEET UF AT TECqg o | "
aw fawsr 30 a9l & AT q60 AT &
T W OEOwH TP |

ot e GEEW o gnq faEmr
EIET @1 WY IH a<F AE1 &l | W
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AN 39 AT A 60 7 fr AT 1956
AT IR Afa #1 oggr i adr
What is the 1956 Resolution? What is She
essence of that Resolution?
gaF! Agaar 7 % 1956 #1 FaW
AT Fa1 2 ? A9 1956 F FAM TEATH
q dtr a|q F-—dtggw-u, Azge-r
AT AAEEA | WA
My fomd a1 mar & fa—
Schedule A is reserved for the State. The
State will dominate. However, the private

sector can also be allowed.

AN HON. MEMBER: Half and half.

SHRI GEORGE FERNANDES: Not
half and half. It is reserved for the
State. Having said that, it is stated,
this is essential, this is this, that is
that. Having raised it to a certain
level you say, "However, this was
typical Nehru's style", "Nevertheless".
After saying the whole sentence on
socialism you add, 'Nevertheless it is
necessary that we also plead for capi

talism".  You always add "Never
theless". You make speeches and
add always, "Nevertheless", "how
ever'

DR. V. P. DUTT: Nevertheless you bring
the law.

SHRI GEORGE FERNANDES: This is the
point I am making. This is the 1956
Resolution: Schedule A—reserved for the
States. At the end of Schedule A the
proposition is qualified with "but it shall be
open for the Government .. .". That is, the
Government may, however, allow the private
sector also to operate.

fex dgga 47 gy 41§ AT A
Tt w1 fasft da ofr = ) a1 gw
dFl @ | Am-AEaE A1 gEE @
These are, by and large, reserved for the
private sector. However, the State
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also may go in for it. Ffgqer ‘0’
Slate will be there. However, the

private sector can come ir ﬁgwq T’

The State and the private ° sector
both

can go. m ‘w1 . private
sector will be there, but the State also

can come. T T FF F )
Nothing is wrong. The point I am making

is. .

SHRI KALYAN .ROY: Isn't it a fact that
Tata Power Supply Corporation were not
allowed to expand during the last 20 years?
For the first time new Tatas have been
allowed to expand and increase their power?

SHRI GEORGE FERN ANDES: I think
Mr. Kalyan Roy is completely off the tangent
when he refers to Tatas and power supply.
Tatas have been in power supply. The only
decision that I had to take was whether I
should wait for another three years or Ave
years till some public sector corporation or
the State Electricity Board comes in or till we
have a Government led by comrade Dange in
Maharashtra for insisting on running all
power supply units on his own, or whether, in
order to meet the present shortage of
electricity in Bombay which is to the tune of
1,000 MW—which means lhere is a shortage
of a thousand crores of rupees in production
in Bombay alone because of your faulty
planning over the years—I should im-
mediately go in for power through a company
which is already in power business, which is
prepared to take over power generation. And
may | submit here that power generation is a
prorogative of the State Electricity Board, the
State Government with whom your party will
soon be having an electoral adjustment in
Maharashtra.

SHRI KALYAN ROY; No, no.

SHRI GEORGE FERNANDES: Well, I
am glad to hear that it will not. I
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[Shri George Ferandes.] hope his word will
be listened to by his comrades and cousins
in Bombay also . . .

SHRI KALYAN ROY: You will know it.
You were defeated from there.

SHRI GEORGE FERNANDES: Yes, yes,
when you go to Bombay you will know it.
TOAATAA WY, gHA

ey HIE QBT | F§A
amEr g ¥ W @ & ) i
qo1 & =T ag fawelt aram s
gL sANi@gETE | 75 FUT
T FT AT AT 9T 298 175 T4
A A E T | FEE § OUF gAY
amare faselt &7 #HT & 1 g WO
THEI A AT qAC E 7 IR gE
i &1 &, THET T02T FT 2 2, A THAT
FOU | JAF AT & | W 17 FU%
AT 2 @ E, A8 25 FUL 59Y T F7
@ OE | A€ % ww & FI
AT F | TEED AEAT FT 47| AK
# fm oo oT agr forrmae A
ST & | wAwdAT & FEqEr |

That Calcutta company is not even a multi-

national. It is a Sterling Company. Its Head

Office is in London. It is based in London
AT T TALHTT

T 8w 7 =g I§ @ wvEm
EOTE 1 1 7 B 1 3
o9 S A AT AT § A
B E WA AT E g T,
A KIS I TG @, AR ST A
49 & awg °, 9% 9w vy afwy,
afen few faat & o0 wemm @«
@ ¢ % e oz s, fw st sm—
A1 a8 #9 ¥ am ¥ " g g
ffsd 1 2w w2 G av ssvrem wifry
m%iﬁr GLIREECAC Rl - 4
& FAFET ®T WAL 220
qmare fasrdt faaedr s=amr o St

I

,.,

)
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ar WIF g7 H agr o saEr @l
ST )

SHRI KALYAN ROY: Rs. 4,000 crores is
there. You can utilise it in . . .

SHRI GEORGE FERNANDES:
aw

EARARCAR-ACE LI

IqrATEAAST, AEE qe A {6
W& U AT ATEH( FAE 9w w T wwAr
feamr @ T & A1 A ¥ A T
fau fe A gar | K Fg @ E (%
ey ¥ zAferEdr 4 q g™
g wgr & oz T OEN

The Chief Minister and the Cabinet of

West Bengal tell me, please, (interruption)

SHRI KALYAN ROY: B.T. Ranadive is
opposed to it.

SHRI GEORGE FERNANDES: I don't
deal with Ranadive. I am concerned with the

State Government. I am not  concerned
with party views.
ot w e aT @ a fw e

wwmmﬁﬁme,mrmn
ot wewr ger fr=re 2, fommaa
gEy & 7 zwfeo Swramad o,
wgt 7% faser wraare & foms v #
W T AWl 4 &9 F e & ar
THH A AN ARA | Fogw a7
#ﬁ#%ﬁhﬁﬁﬁﬁﬂ%ﬁm‘r
grai ¥ 7 fzar 9, gw Adf W oW @
&1 1956 ¥ TEA AT F1 AR
faelt & fweft wvemw & zvEn, aed
TAfagE ATE G4 WgARAIE | (Awa(
fasft gra & ot | s AT 1 TF AT
are fastr s & sEw g0 3@ oA
ERA AR ETE | Ted & 99 W1 @
g WY THH g7 UF g7 6 aar
wwen g | ag faafamr s=wrar 1956
F wEg § 1 zAfAn w3 mwEEw q
qer fa So what ?
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The point I am making is that it is
necessary to change it. It is a Resolution
which pertains to all; it is everything to every-
body; it never specifies what are the areas
where, which sector would operate or whether
there is going to be any opportunity or special
facility available to the small sector, or
whether employment was the concern of the
industrial policy or whether only production
was the concern of the industrial policy. In
fact you can expect Jawaharlal Nehru only to
say a number of things one way or the other.
He was a person who was in public life for
over 50 years and when he made about 50
statements a day, you could find in them a
number of contradictions. In the industrial
policy the main thrust of his argument was
'modernise and produce'; 'modernise and
produce'. Our attempt is to put the man in the
centre so that his problem can be solved . .
(Interruptions)

AN HON. MEMBER: Do it.

SHRI GEORGE FERNANDES: By all
means. But we are operating with certain
constraints—financial constraints, contraints
of size, contraints of communication and
umpteen constraints. Any policy which does
not take into account all these constraints,
circumstances and conditions in which we are
operating can lead us to a situation where it
will be difficult to provide jobs to 40 million
unemployed —that is the present backlog—
plus six millions every year because in
anolher three months, schools, and colleges—
right from matriculation to graduation and
doctorate—will be throwing out another six
millions and we will have to provide jobs to
the educated, uneducated, literates and
illiterates, and urban and rural people. You
have this problem. Therefore, the industrial
policy has to be an integrated policy which is
also concerned with agriculture. Somebody
may ask: What has the industrial policy to do
with agriculture? It has, because I am talking
about the total employment generation
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and therefore it has to be an integrated policy
which takes into account the biggest asset in
this country. What is our biggest asset? The
biggest asset in this country is our man-power.
Any policy that does not put man at the centre,
any policy which does not use to the
maximum the man-power we have is a policy
that is bound to fail, as the Industrial Policy
Resolution of 1956 has, with great respect to
Shri-mati Chundawat, failed. Therefore, do
not be carried away by the old slogans. . .

SHRIMATI LAKSHMI KUMARI
CHUNDAWAT,; I am asking you as to what
change you are making?

SHRI GEORGE FERNANDES: We are
putting the man at, the centre. We start with
that. That is the starting point. The
Government's industrial policy will be
presented before this session ends and we
shall then have the chance to discuss it at
great length when that is submitted.

Now, Mr. Vice-Chairman, there are one or
two points. A number of questions have been
raised and I shall not be able to answer all the
points. Some of the basic issues will be
hammered out at the time of the presentation
of the whole industrial policy.

Much has been made out of the
multinationals. It was said that we are going
to sell the security of the country and Shri
Kalyan Roy has lot of obssession with all
these foreign companies and multinationals....

SHRI KALYAN ROY: I do not
think I have mentioned multinationals.
In fact I congratulated you.................

SHRI GEORGE FERNANDES: 1 know
you are very clever. You first congratulate
and then say something else. You are also the
follower of Nehru's style. You make a
statement and then say 'however'. I would like
to submit that I hold no brief for any
multinational.  If anything, two multi-
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[Shri George Fernatides.]

nationals have been asked to go during the
last six months which I consider to be a very
good beginning, that is, the Coca-Cola, which
is not just Coca-Cola, which is not just
another multinational, but which was the
standard-bearer of all the multinationals in the
world. Coca-Cola was the standard-bearer,
whose standard flies very proudly right
outside the Kremlin in Moscow and they have
been asked to go away from the Red Fort in
Delhi. It flies very proudly there in Moscow. .
{Interruptions). . . .1 know that it is em-
barrassing to the communists, of course. |
know that it is very embarrassing to Mr.
Kalyan Roy. ... (Interruption)

SHRI KALYAN ROY; Not at all. But
there is no Birla there; there is no Tata there.

SHRI GEORGE
What, if they are not there"

FERNANDES:

SHRI KALYAN ROY: There is no Birla
there; there is no Tata there; and there is no
Mafatlal 'here.

SHRI GEORGE FERNANDES: I do not
know. I do not know if the Birlas and the
Tatas are the concerns of the Coca-Cola.

SHRI KALYAN ROY: There is nothing
there like here which is dominated by so
many of these people.

SHRI GEORGE FERNANDES: I do not
know whether Mr. Kalyan Roy thinks that
they can be there. Mr. Vice-Chairman, I am
getting a new theory from Mr. Kalyan Roy
and the new theory is that the multinationals
must be allowed to operate in the Soviet
Union. Now, two hundred of them are
operating just now, two hundred of them ...

SHRI KALYAN ROY; Be sure.

SHRI GEORGE FERNANDES: I can give
you a list of the multinationals, top
multinationals. 200 of them, who are
opera'ing there.
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SHRI KALYAN ROY: With whom?

SHRI GEORGE FERNANDES: In the
Soviet Union.

SHRI KALYAN ROY: But with the Soviet
power only and not directly with the
capitalists as it is here.

SHRI GEORGE FERNANDES: Sir,
Comrade Kalyan Roy has a new theory

sfaat #1 #9q
ez & fgat & srwwrar &, we
fegmma & ot w9 e & g
qu ez & fgat #7 S 4@t 2
ot weror T : zveT faser .
(Interruptions)

and his theory is that.

ot AT SR ¢ zrer fager a9
ATE W\ § % @93 o4 71907 wre
W wATH AeEr AvAE AT R | WA
g WHT AT W G F@T FT
FIH| FIAT HATC THT H AT ZH TEI FT29
FATT AT 077 AT 4T, #F ATTHR] F2T
q1 & w1 oA ot Sy 5 gw
77 ffsw | agg afear $iw &)

At A FERY SEvEa 67
faar &

st W GAEA : H=Gr A 2
AT A1 WEET AwAA W oHATA 2 |

I am not a spokesman and I do not hold any

brief for any multinational That is No.
. To 2 W Fg A

are 4T Fgd "wx g a1 few
A& ATEAT AT AT FT AT AN
gedr £, & a%ar 2 7 s wen
ST &1 EWHT DA H | ATRT g 12477
a4z 19 FeT & AT 6T g1 =7 A &
A fr fam @&y § en fadsh
qST ®T HATAVAFAT WEAA AN FET BN
WA U 9T H2g o4 fow dare F
T WE T BT TR W WTAT AT H
qor wmd S Afw wTeft | e oF
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SFATAAT ET =0T 721 2, A5 IH1 &9
TE A FA | #TEe dlo THo T AT
frrr @ fF ogw @1 EifeiEee
ST E, BW TEOET 49 g |
They were manufacturing adding machines
and renting them out. The first generation or
second generation computers, that is, the old
pieces they used to bring into this country and
rent them out and make colossal profits out of
that and take them out of the country, in the
name of sophisticated technology. How were
they able to do this? I wish Shrimati
Chundawat addressed herself to this question.
How did they survive all these days? How did
the IBM survive? How or why were they
allowed to survive in spite of this kind of
defrauding the Indian people? How? By
whom? Why? I will only give you a clue and
you may follow it up. Do you want me to give
you the clue?

SOME HON. MEMBERS : Yes.

SHRI GEORGE FERNANDES: The clue
is this; The IBM office is located in the
"National Herald" office. This is the clue.
Now, you may follow it up. This is only a
clue. Their office is located in the "National
Herald" building.

SHRI PRAKASH MEHROTRA (Uttar
Pradesh): So what?

SHRI GEORGE FERNANDES: You
follow it up. Don't ask me to elaborate it. The
IBM Office is located in the "National
Herald" office.

SHRI PRAKASH MEHROTRA: So
what?

SHRI GEORGE FERNANDES: It is for
you to find out now, because you said, "Give
us the clue." I am giving you the clue now
and it is for you to find it out now.

DR. V. P. DUTT; Now, there is a suspicion
that these two multinationals
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have been closed down because of their
assoication with the previous ruling party, but
the other multinationals are having a field
day.

SHRI GEORGE FERNANDES: Sir, the
honourable Member would like to suggest
that these multinationals have been asked to
close down....

DR. V. P. DUTT: I am not in favour of
them.

SHRI GEORGE FERNANDES: You do
not accept it?, You are not going to accept it.

DR. V. P. DUTT; I said that I am not in
their favour and I am in favour of your
closing them down.

SHRI GEORGE FERNANDES: Sir, there
is a general suspicion which the rumour-
mongering mil] in the country has been
churning out for the last few days that these
two multinationals have been closed down
because of
their intimate association with the..................
with what?. .. .with the previous ruling caucus.
Well, Sir, I would like to submit with great
respect to everyone concerned that the
decisions that -we took were based on a
correct interpretation of the law of the land.
These were based on a correct interpretation
of the law of the land as it had been enacted
carlier. If there are other companies, we are on
the look-out. For instance there is a company
in India, a multinational company, which
produces tooth paste, tooth brushes, and so on;
and which declared a dividend of 8000 per
cent. Eight thousand per cent dividend was
declared by them. The year before last, they
declared 5000 per cent dividend—during the
days of the 'glorious emergency'. In normal
times, it was 8000 per cent. We are looking
into it. We will take care of these people. All
those who have fattened themselves on the
blood of the poor people of this country—I am
sure this appeals to your heart, it warms your
heart—-we will not allow them to exist in
India. We will not



227 Gresham and Craven of [ RAJYA SABHA ] (Acquisition and Transfer 228"

India (Pvt.) Ltd
[Shri George Fernandes.]

allow any such multinational company to
exploit India. We shall not allow anybody to
circumvent the laws of this country in any
way. And, therefore, Sir, when we discuss
multi-nationals, we would like to see that if we
have to have them in any particular area, we
have them on our terms. I have always said
that. T will not say that I am misquoted,
because that is everybody's prerogative, but I
have been misinterpreted. It has been said that
I hold a brief for multi-nationals. If I spend a
day in West Germany in the course of an
effort to make the EEC buy our textiles,
everyone sees in it a great conspiracy, with
West German capitalism. I spent a day and a
half in East Germany, discussing with my old
Socialist comrade, who 1is Minister .of
Technology, Mr, Hans Matyoph, appropriate
technology, because he is concerned with
science and technology and he is a committed
socialist and also spent a little time with Mr,
Willy Brandt, former Chancellor, and meeting
people in the trade unions and in the industrial
and political fields—after all, I am the
Industries Minister of India and we have a
large number of collaborations with West
Germany, including our premier public sector
undertaking BHEL which has collaboration
with Siemens, a West German company, and
with Crafts Works Union which is also a
German company, and we have a large
number of collaborations with them—now,
this is all interpreted as if there is an effort on
my part to sell out the whole thing. They are in
the private sector and I admire them very
rightly, whereas—ours are a part of the public
sector here. I think, Mr. Vice-Chairman, Sir;
that there is a great misconception about the
role which international capital, the World
capital and others play.

Now, 1 forget whether it was Comrade
Kalyan Roy or it was Mrs. Chun-dawat, who
said.... (Interruptions) We will roll it; we will
roll you with it. It was stated that Indian
industrialists are going abroad.

SHRI KALYAN ROY: Yes, I said

of Undertakings) Bill. 1977

SHRI GEORGE FERNANDES; Yes,
you gave a whole list. They are put
ting up factories elsewhere. Now, if
they are closing their factories, we will

take care of that. Whenever they go
abroad, if they are going abroad
against the interests of our country,

we will prevent that. If they are go
ing because other countries are inviting
them, particularly  countries of the
third world, we shall look into that,
because there are various  situations.
Today we are trying our best to use
Indian skills, use Indian know-how, use'
Indian workmen, use the money in
the Arab world, use technology avail
able, the best technology, available in
Japan, Europe or America, to developi
industries in the third world coun
{78 [S1

SHRI KALYAN ROY: Where the labour
;s cheap,

SHRI GEORGE FERNANDES: There is no
cheapness of labour involved...
(.Interruptions).

SHRI KALYAN ROY; The Birlas are
closing down factories in Calcutta and setting
up a factory in Thailand.

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, Sir, these are two different issues.
International co-operation is one issue; a
factory going sick or an industrialist cheating
the exchequer of the country or robbing it, is
another issue. We should not confuse these
two issues. This is the trouble. I go on telling
my friend, Mr. Kalyan Roy that these are two
different issues. You are a scientific socialist.
Be scientific in your approach to this problem
also. How can you mix up these two issues? |
have the Industries Minister of some
developing country in the world almost
everyday calling on me. I have industrial dele-
gations, sometimes two or three, visiting me
every day. They want Indian skills to be made
available to develop their countries' economy
at the level of the State.

AN HON. MEMBER: How can we
help?
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SHRI GEORGE FERN ANDES: They
believe in us. [ am not speaking about George
Fernandes or the Janata Government. I am
speaking about the Indian people. I am
speaking of Indian skills, Indian technology
and Indian workers. I do not say anything
about Janata workers.

(Interruptions)

AN HON. MEMBER: They were there for
30 years.

SHRI GEORGE FERNANDES: I am not
disputing that. What is your quarrel? We are
today, as a Government, making efforts to see
that our cooperation with the countries of the
third world does not stay at the level of
exchange of mere platitudes like third world,
all of us together, shoulder to shoulder and
hand in hand. Not just that. We want
something more. How are we going to use
Indian  skills, Arab money, western
technology or any sophisticated technology
from any part of the world to develop Indian
economy and the economy of the countries of
the third world? (Interruptions) Mr. Kalyan
Roy, I do not know whether there is anyone
living in the world whom you accept. I
believe that the most revolutionary party and
the most revolutionary Government in the
world is the party and the Government of the
Republic of Vietnam. I do not accept anyone
else to be more revolutionary than the
Vietnamese. No one has done more to
establish the dignity of man, to struggle
against imperialism, to struggle against
colonialism and to struggle against all the
might of money and weapons in the world.
Will you accept what they say? Mr. Vice-
Chairman, Sir, I knew that Mr. Kalyan Roy
would want some evidence. Here is the report
of the FICCI delegation to Vietnam, July 6—
13,1977.

SHRI KALYAN ROY: The working class
controls the power there unlike here.

SHRI GEORGE FERNANDES: This is the
trouble. Mr. Vice-chairman, how does one
convince a man like
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Kalyan Roy? Someone must help me. What do
the Vietnamese say? What does this
delegation say? This is a relegation of Indian
industrialists, many of whom, I am sure, you
will not like to talk to. There are many against
whom there are a number of cases pending in
the various courts of law today. But this
delegation, at the highest level, was invited by
the Government of Vietnam. They went to
Vietnam. This is what they say. They say:
"FICCI is not a stranger to circles that matter
in SRVN (that is, Socialist Republic of
Vietnam). H.E. Mr. Phan Hien, Special Envoy
of the Prime Minister of SRVN, visited New
Delhi in February and at that time met the
representatives of the Federation and
welcomed the visit of a FICCI Delegation to
his country as it will open new vistas of
economic and commercial co-operation
between two friendly nations." Further they
say: "We were received in Hanoi by the
Minister of Trade H.E. Mr. Dang Viet Chan,
who spelt out the areas in which SRVN would
like to receive support from Indian
enterprises.”" It is a long report. All the things
are there. The point I am going to make is how
Vietnam, a socialist country, looks at foreign
capital. What is its approach to foreign
capital? It is high time we started
understanding it and we are not carried away
by some old thinking and prejudices. What do
the Vietnamese say? I am now quoting from
their law and not from the report of our
delegation: "In Vietnam, private foreign
investment may take one or three forms—
Comrade Kalyan Roy, underline ‘'private
foreign investment' (1) investments in solely-
owned private enterprise, specialising in
production for total export in "which case 100
per cent equity ownership is possible. In other
words, 100 per cent of foreign money by a
private enterprise, by a multi-national can
come into Vietnam and can exploit Vietnam;
(2) investment in an enterprise jointly set up
by foreigners and Vietnamese State-owned
organisations in which case foreign equity
ownership is limited to a maximum of 49 per
cent and a minimum of
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taotal capital; and {3) investments by way of
co-operating with Vietnam in the production
and sharing of output. Production-sharing is
subject to negotiations." And this is all for the
private enterprise. Now, what are the areas
where foreign investment is admitted,
because some one here spoke about the Tatas,
etc. Comrade Kalyan Roy spoke about the
Calcutta Electricity and all that. I was amazed
with some of the sloganeering that we
generally get ourselves involved in.

SHRI KALYAN ROY: Capitalist class is
not involved there.

SHRI GEORGE FERNANDES: I am not
concerned with the classes in Vietnam, I am
concerned with the conditions. Vietnamese
people have a certain social and political
system. We respect their social and political
system. We have a certain social and political
system. Some of us may be in complete
agreement with it and some of us may not be
in complete agreement but we have a certain
social and political system. Whatever be the
social and political system of Vietnam or of
India, we are all interested, each one of us is
interested in the development of our
respective countries. The Russians are
interested in their country, the Americans are
interested in their country, the Vietnamese are
interested in their country and we are
interested in the economic development of
our own country.

SHRI ABU ABRAHAM (Nominated) :
What you say is that Vietnam and Soviet
Russia are in a position to accept these
foreign companies without their economy
being disrupted.

SHRI GEORGE FERNANDES: This is the
point, Mr. Vice-Chairman, Sir.
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One has to have confidence in ones ability to
withstand the temptations of foreign
monopolists. We had to take a decision
regarding Coca Cola. Every conceivable kind
of pressure was applied, even the workers of
Coca Cola were mobilised to come and have
a 24-hour non-stop dharna outside my house.
Nothing was left undone.

DR. V. P. DUTT: So, you are proving Mr.
Kalyan Roy's point.

SHRI GEORGE FERNANDES: So, Sir, it
is the character of your leadership, it is the
character of your people. Why do you want to
permanently live in a world where you think
you are saleable? Why con't you stand up and
say that we are not saleable, we shall have any
equity participation, we shall have anybody to
come here but we shall have on our terms and
if it suits us, we will have and if it does not
suit us, we will not have? 1 do not understand
this crisis of character. What is this crisis of
confidence  where  responsible  people
constantly say, "But they may purchase us"?
Are you available for sale? I do not
understand this. This is the point that I have
been trying to repeat for the last several
months, and this is the point that is constantly
thrown at me. But the Russians can manage,
the Vietnamese can manage. The Vietnamese
are a very pragmatic people. They have
confidence in themselves. It may be
surprising to Comrade Kalyan Roy and this i
what the Vietnamese say. What are the areas
where the foreign investment is allowed
there? The foreign parties may invest in the
exploitation—you mark this term—of natural
resources, in various branches of agriculture,
industry, building, transport, etc. with the
exception of those branches which the
Government of the Socialist Republic of
Vietnam reserves for itself. In other words,
excepting defence, excepting public services,
every other sector of the economy is available
for
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exploitation by even a multi-national.
Obviously they know their country's erests.
They would allow 100 per cent foreign equity
provided whatever is produced is exported
and the money comes to the country on their
terms. They would allow 33 per cent or 49
per cent equity provided there is adequate
agreement on profit sharing. They would
negotiate with you the terms if the domestic
market is to be totally exploited.

Therefore, Mr. Vice-Chairman, Sir, my
submission is that where the multi. national
question is concerned, it is not an issue which
should unnecessarily agitate us. We shall
have foreign investment in areas where we
find it is absolutely necessary on terms that
we shall lay down. We shall define them. We
shall refine them whenever it is necessary.
Even in the case of existing multi-national
concerns, as has been done in two cases,
someone might be asked to divest him. self
from a certain area of production. If someone
has to be asked to pack up and go for any
particular reason, I would like to assure the
House that we shall not hesitate to do so.

Mr. Vice-Chairman, this debate has given
me the chance to state these things. Comrade
Kalyan Roy raised all these questions.
Shrimati Chunda-wat too raised some of them
but she must have felt that enough is enough.
But this debate has given me an opportunity
to make some of these clarifications.

Now, there is this question of monopoly
houses also, namely, that monopoly houses
are the cause of sickness. I have already
responded to this point. I believe, we will also
need to take a correct look on this prohlem of
monopoly houses. There is a certain
definition under the M.R.T.P. Act which has
been given to large houses, small houses and
monopoly houses. There is a certain amount
of growth in industry which, I believe,, is
inevitable if you do not want an industry to
get sick, if you do not want to have sick
giants on your lap. Just now
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you are having some sick babies. If you do
not want to have sick giants, I believe a fresh
look on many of your past policies in regard
to industrial houses is also generally called
for. Now, when we discuss monopoly houses
in India, there are two ways of looking at it.
One is that you have houses which have
grown horizontally in a big way. I remember
a couple of years ago, three or four years ago,
one of the giant industrial houses in India
wanted to market pickles.

SHRI N. G. RANGA: There is 5000 per
cent profit in that.

SHRI GEORGE FERNANDES: They said:
We have a marketing organisation, we have
an export organisation and we can handle
pickles. Now, in this way there has been a
proliferation of a number of companies, satel-
lites, inter-related, interlocked, and you have a
huge monopoly house; a group of companies,
under the overall umbrella of one house.
Then, you have companies "which are giants
in their own right. Today our biggest cement
units in the country are of a capacity of 1200
tonnes. The M.R.T.P. Act says that if the
investment is Rs. 20 crores, it is a monopoly
house. In a 1200-tonne cement plant the
investment today is Rs. 27 crores. So a 1200-
tonne cement plant is a monopoly house.
Across the world today they are going in for
3000-tonne cement plants. 4000-tonne cement
plants. Here we have cement plants of only
1200-tonne capacity just now. That is all. We
are now going in for 2000-tonne plants. By
the present definition, Mr. Vict-Chairman, if
there is one cement plant with investment of
Rs. 20 crores plus, then it is a monopoly
house. Of course, you would then say that
cement is excluded. Then you try to find
various loopholes. The point I am making is
that when we discuss these matters we have to
look at these questions from all aspects: Is it
one single company, with the monopoly of the
market, with resources with which they can
manipulate or is it a proliferation
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of companies with horizontal growth that has
taken place over the years, and a number of
companies having control, spreading their
tentacles everywhere and liquidating or other-
wise taking over the medium and small units?
I believe that these two are different questions
and one will have to apply one's mind to them.
We are applying our mind to them. We will
come out with a policy to deal with this
problem as it is before us today. But there is
one aspect which again was touched by my
friend, Comrade Kalyan Roy, and others,
where, 1 feel, we shall have to do something,
namely, no company should have the
monopoly of the market or the monopoly of
the production. Then, you run into trouble.
The sector may be anything. It is not very
important. Perhaps, one can go on debating on
this whether it should be 31 per cent or 29 per
cent and whether it should be 20 per cent or
25 per cent. One can go on debating on this.
But I would think that 30 per cent could be the
reasonable limit. One could say that no one
should have more than 30 per cent of the
production. One could say that no one should
have more than 30 per cent of the market.
That is how you see that you take care of the
economies of scale also. The idea is not to
squeeze out anybody. The idea is not to make
the units sick. But nevertheless, when we
discuss about the big houses, when we discuss
them by their size and when we discuss them
by the monopoly status they occupy, I feel
that it is necessary for us to look at this point
from various angles. After all, these monopoly
houses are there. 1 know Comrade Kalyan
Roy dislikes all these industrial houses. But
they are there. They are a fact of life today.
None of us have the mandate today to say that
these industrial houses should not exist. We
cannot wish them away. They are there.
Everybody is trading with them. The world is
trading with them. From Vietnam to the
Soviet Union, from Western Europe
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to America and to Japan, public companies,
private companies, Governments and non-
Governments, everybody is trading with
them. To that extent, they are also
contributing to their growth, everyone. The
world order is so intertwined with each other
today that each one is contributing to the
growth of the other, in some form or the
other. Therefore, Sir, they are there. How
could we control them? How could we see
that they do not create problems? There, I be-
lieve, Mr. Vice-Chairman, when we come
with our industrial policy, all these issues will
have been clarified and Comrade Kalyan Roy
won't have any major grouse or grievance
while dealing with our policies on these
matters.

A question was raised by Shrimati
Chundawat about cement. She said that I had
spoken about mini cement plants and German
technology. She asked '"Why not Indian
technology?' Mr. Vice-Chairman, there is a
difference between the German technology
and the Indian technology so far as mini
cement plants are concerned. The Germans
have developed a technology where for the
mini cement plants, they are using the rotary.
She referred to two units. Both the units are
now closed down. The two units have been
there, one near Trichy and the other near
Lucknow. But they are not working for a long
time. Our technology is based on the vertical
shaft. Now, obviously, the rotary is a far more
developed technology. But even there, Mr.
Vice-Chairman, it is very interesting how the
previous Government used to deal with it. |
was in Jorhat a week back. The head of our
institute there, the Director of the Regional
Research Laboratory, met me and he showed
me the drawings and the documents and all
the work that they had done at the Regional
Research Laboratory in Jorhat during the last
three years to develop a single vertical shaft to
produce cement through the mini cement
plants with a capacity of 30 tonnes per day.
Now,
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for three years, this technology has been there
in the Regional Research Laboratory in Jorhat.
But the Government of the day did not allow it
to come to the surface, just as for the last three
years, even though the 'C.F.T.R.I. had an
alternative, had a soft drink alternative, to Coca
Cola, it was not allowed to come out of the
Laboratory. So, by one decision, concerning
the C.F.T.R.I., Mysore, you helped the foreign
monopolists to operate in this country and you
helped the multi-nationals to operate in this
country, and even though the Regional
Research Laboratory, Jorhat, had developed a
technology in the mini cement plant sector, you
had suppressed that for the last three years and
you had allowed your own big tycoons to go
into cement. The consequences are there. We
are having a tremendous cement crisis today.
There has been no building up of capacity in
the last three years. We are doing whatever we
can. We are immediately setting up three mini
cement plants in the Eastern Region. One of the
plants is now under erection and by the end of
this month it is expected to go into production
in Bhuj. And there, Mr. Vice-Chairman, I
would like to make a submission in the context
of what Mrs. Chun-dawat and some other
Members said about import of foreign
technology. [ believe that wherever it is
necessary we should import foreign
technology. We need not wait. Because five
years hence we shall be developing our tech-
nology, so we should wait, I do not subscribe to
that theory. We shall have to start with other
experimentation now. We do not have to start
with analysing every scientific theory now. If a
technology has advanced to a certain stage and
if that technology is available for a price, we
should buy it, we should ply it, we should
refine it, put our scientists on the job of -
refining it. But telling a scientist to start his
work on finding out what qualities are there in
coal, although someone has already found cut
what qualities are there in coal, I do not
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subscribe to that theory. If anyone tells in this
country a scientist or a politician or an
industrialist or an academician that already a
technology is available, all the qualities of
coal are known, you say: No, that is foreign,
you should start with scrap—mnow this is the
proposition which I say is absurd. I will not
subscribe to this theory. This is not to say that
we should not develop our technology. It must
develop. We are putting a lot of money for
research. This year for science and technology
there has been a budget allocation of Rs. 350
million. Next year it will be more. This is not
to speak of the research and development
which a number of private sector undertakings
or public sector undertakings are going to put
in. Therefore, so far as technology is
concerned, there are certain things to be done
and we shall do them.

So far as the mini cement plants are
concerned, we will use our techno, logy and if
German have something to offer—their own
rotary type plant is being commissioned this
month, I am sending a couple of engineers to
size up that plant, to see whether we can bring
that technology here, to see whether it is
economical and useful and to see whether it
fulfils all our requirements—we shall use that
technology here.

Mr. Vice-Chairman, Swadeshi Mills was
referred to and a lot of tears were shed. Of
course, it was referred to in the course of the
debate by Mrs. Chundawat, but earlier also, in
the afternoon I think it was Shrimati Habi-
bullah who made a reference to it and in the
process she almost shed tears. I am glad to
see that Congressmen also can have some
time for tears. Talking to me about workers
being
shot. . ... (Interruptions). We will have
to find that out.

SHRI DEVENDRA NATH DWIVE-DI:
And not crocodile tears, I hope.

SHRI GEORGE FERNANDES: We will
have to find out that. Now you
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are talking to me about firing en
workers. Of course, no one should use guns,
but hypocrisy must have  also some limits.
Words must sound genuine. Even if there is
no genuineness, at least the words must
sound genuine. Even if a political point has
to be scored, it must appear to be genuine,
howsoever hollow it may be. Mr. Vice-
Chairman, true, in Swadeshi Mills there has
been an incident. According to the 'National
Herald" 12 people have been killed and
according to rest of the papers five people have
been killed. It re atragedy. Tome itis a
tragedy beyond words. My life has been with
the working class  of the country and it
will always be with them.  Comrade
Kalyan = Roy was saying that there isa
question There is no question. I do not accept
the khandani idea of sitting in  this chair and
we are here by sheer accident. The people
of  Muzzafarpur elected me, the Janata Party
was returned with the majority, so we are
here.  The people of India decided;
otherwise, we will be there. Then we do not
know whether some of you will let us be
alive or not, whether you will allow us to be
there or you will send us to the Tihar Jail or to
some other jail, I do not know. But I do not
subscribe to this theory, none in my party
subscribes to this theory that we are destined to
remain  here. My grandfather, my father,
now [I; then my son and then my grandson—
we do not subscribe to this theory. We know,
there are people in this country and
probably, Mr. Dwivedi, you know who they
are who subscribe to this theory. We do not.
So, my life is with the workers, with those
people with whom I have spent 30 years of
my public life. I have gone on  the
pavements with the workers, with the
students, with the youth, with the landless
labourers, leading the struggles, getting
beaten up. And now you are shedding tears.
Were any tears shed all these years?
Condemn police firing arvays not only when
one isinthe Opposition. Human life is
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human life. The value of human life does not
suddenly get magnified when you go into
the Opposition and its value is not devalued
when you  are in power. If anybody has
done anything wrong in Kanpur in the Swa-
deshi  Mills, such people should be
punished. It is not for me to speak on the
subject. The Home Minister will make a
statement if a statement is called for. If a
statement is called for, he will make a
statement. But I am only submitting that it is
not my area; | am not qualified to speak on it.
But certainly as a trade union man, I will most
certainly condemn it and will most
certainly condemn any police firing anywhere
as I have condemned and as I have
fought against any kind of victimisation  of
workers, any kind of effort to crush the
working class movement or the working
people. But again the Swadeshi Mills
problem, is it a new problem? It is a problem
which we have inherited from  you.
Whosoever  is running it—and I think it is
Mr. Raja Ram Rajpuria who is responsible
for running it—we have inherited this
problem from you. But we have to solve
it. That is what I have to say. I am not saying
that because we have inherited a large number
of problems from you, therefore, we shall do
nothing about it. We shall go on speaking
about it. But please bear with us. Let us go
by certain values, go by certain standards,
accept certain standards, certain values. Let
there be sincerity, let there be genuineness.
Political differences are one thing..
(Interruptions) . . .Yes, by all means. Political
differences are one thing. But where
human values are concerned, let there not be
any hypocrisy involved there, as some times
one sees. That way, we will not succeed in
building any new quality of life in our
country.  That is how we take every issue.
(Interruptions).. .This has nothing to do with
the point made about the Swadeshi Mills.

DR. V. P. DUTT: Haven't your Prime
Minister, your Defence Minister, your
Minister for petroleum and Chel micals also
been from this side?
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SHRI GEORGE FERNANDES: Yes, it is.
Ultimately, as it is said, we will one day all
be dead and  gone and we are all children of
some man somewhere.  So one can always
have that point. But we are  concerned
with principles; we are concerned with
policies.  Today there may be many people
who are fed up with what is happening, who
are upset at the way the things are being taken.
But we are concerned with the way many of
you are, once again, being able to accept
one leader, one voice, one opinion, one this
thing and one that thing. If you suddenly see
the light of the day and say, "Alright,
enough is enough", we shall welcome you
with open arms. We shall forget and we
shall forgive the past. But We shall not forget
and forgive the crimes of the criminals.
That is different. We shall make a distinction
there... (interruption) .. .I always said this in all
my underground bulletins. It is not of today.
I did not give up hope for the Congressmen. I
said, "I am sure, at some point of time they
will go through a traumatic experience
which will restore to them their values".
This is my hope. I always used to say so.
"For many of you," I said, "I always have hope
and I still have hope".

[ 7 DEC. 1977 ]

So, Mr. Vice-Chairman, so far as this
Bill...

SHRI DEVENDRA NATH DWIVE-DT.:...
is concerned...

SHRI GEORGE FERNANDES: Well, you
asked for it, Mr. Dwivedi. You cannot make a
complaint. You asked for it.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): The lesser the
interruptions, the better it is. It is getting on to
5 O'clock.

SHRI GEORGE FERNANDES: Well, all
of you have been asking for it. I would have
liked this Bill to be passed in exactly five
minutes. It did
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raised all the points.

But you

SHRI D. P. SINGH (Bihar): It has been
interesting to hear our hon, friend, Mr.
George Fernancles, in many meetings at
Chowpatty and in the trade unions. We love
him and admire him. But will he kindly be
considerate to us and look at the clock and
come to the point of the Bill under
consideration?

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, if I were to deal with all the points
that Mr. Kalyan Roy has raised, I will have to
carry over the debate...

AN HON. MEMBER: That credit goes to
Mr. Kalyan Roy.

SHRI GEORGE FERNANDES: And also
Mrs. Chundawat. You cannot absolve her and
also some others who tried to ask questions
from that side. Mr. Vice-Chairman, as far as
the Bill is concerned. ..

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Not much to say.

SHRI GEORGE FERNANDES.... as I said,
the Bill has been accepted by the entire
House. We are happy that this company has
turned the corner, and we expect the company
to do better this year and show a profit this
year. The suggestions made by the hon'ble
Members on how we should see that this
company is run properly and particularly
about its amalgamation or otherwise at a later
date will be kept in mind and we shall take a
decision at the appropriate time. I commend
this Bill for consideration.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): The question is:

"That the Bill to provide for the
acquisition and transfer of the undertakings
of Messrs. Gresham and Craven of India
(Private) Limited
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for the purpose of ensuring the continuity
of production of goods which are vital to
the needs of the Railways and of the
industries  manufacturing  engineering
products and for matters connected
therewith or incidental thereto, as passed
by the Lok Sabha, be taken into considera-
tion."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): We eshall now
take up clause by clause .consideration of the
bill.

Clauses 2 to 33 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to the Bill.

SHRI GEORGE FERNANDES: Sir, I
move:

"That the Bill be passed.”
The question was proposed.

SHRI DEVENDRA NATH DWIVE-DI;
Sir, I wanted to seek certain clarifications
from the hon'ble Minister. Mr. George
Fernandes has the enchanting habit of
speaking for hours together and talking about
almost every subject under the sun and yet not
saying anything of substance.

Sir, I heard him for more than an hour. I
had a meeting of the Congress Parliamentary
Party but I decided not to attend it because |
thought that he was going to say something
new about the so-called new Industrial Policy.
But after hearing him I feel a sort of constraint
to ask a few questions of him.

Sir, he has a philosophy, and that
philosophy is to the cake and it too, to go on
saying things which are contradictory to each
other. He has given a few examples. He has
criticised the Congress for having done
nothing in the past thirty years. He has taken
pride inthe manner in which the
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Indian skill is being solicited by the countries
of the third world. It is not as if the Indian
skill which is being solicited in the third
world countries was catapulted into the
atmosphere the day the Janata Party was
installed in the Government. If he is proud of
the Indian skill—and I am proud that he is
proud of the Indian skill—it is the result of the
thirty years of achievement under the
Congress rule. It is because of our policies,
industrial, agricultural and the overall
economic policy, that we are in a position to
export technology to the third world countries.

He has spoken against dogmatism and
doctrinnaire approach and went on asking
Comrade Kalyan Roy as to what was the
latest book that he was relying on. I think it
was his way of em-phasing that doctrainnaire
approach which has not helped and yet he
took strong exception to Nehru's flexibility
and Nehru's love for "Nevertheless" and
"However". Sir, when you say "Nevertheless",
when you say "However", he was saying that
you are not "dogmatic", you are not
"doctrinnaire". There is "however" side of the
picture also. When you are taking a "pragma-
tic view" rather than a "doctrainnaire"
approach view then you talk of "Never-
theless".

Mr. Fernandes quoted from a certain
publication from the Government of Vietnam
and he very rightly said that the Government
of Vietnam is the most revolutionary today.
Probably he was saying this for the benefit of
Mr. Kalyan Eoy. He also talked about how
pragmatic they are. Then he criticised the
1956 Resolution and "However" and
"Nevertheless" approach of Nehru, and said
that after enumerating the fields which,
according to the Resolution, should be under
the State or the public sector, there was a
proviso that even the private sector may have
arole to play.

Now, is this not what the Government is
doing? In this not what the hon. George
Fernandes has done by allowing Tata to
operate in a field
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which, in his own opinion, legitimately
belongs to the public sector? He is adopting a
flexible approach. At least that is what he
says. He has criticised the previous
Government for having allowed multi-
nationals to grow and he goes on saying
things and then immediately after that he says
that multi-nationals are a fact of life, and then
he advises Mr. Kalyan Roy to accept multi-
nationals as a fact of life and talks about the
compulsions of international economic co-
operation. Of course, we are living in an inter-
dependent world. Of course, we believe in
flexibility. We should be proud of the fact that
this country did not adopt a doctrinaire
approach, thanks to the dynamic leadership of
Nehru for whom he has nothing but allergy. It
is due to his dynamic leadership that we are in
a position where we have created an
infrastructure for planned development in this
country.

For the past seven months, all the
spokesmen of this Government including his
erstwhile predecessor, Mr. Brij Lai Verma,
have been talking about the new industrial
policy. I waited for him to say something, I
thought he would give some glimpse of the
new industrial policy but all that I could get
from him is: According to the new industrial
policy, man is in the centre of the cosmos. Let
me remind Mr. Fernandes of a little article
that Nehru wrote and which has been pub-
lished as "Basic Approach". That article was
published in the New York Times magazine,
and he said just that. He said that the
difference between democracy and other
forms of Government is that in a democracy
man is in the centre of all the value systems in
our approach to everything. And he said,
inasmuch as certain other forms of
Government do not accept this basic premise
that man is the centre of everything, to that
extent he believes in democracy and to that
extent, therefore, he rejects the other forms of
Government. Then he went on saying that a
stage has been reached when, for all practical
purposes, both America and Russia adopt
more or less a
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similar approach to various problems to
which exception was taken. And Toynbee
protested in the West, saying '*No; the West
did believe in democracy and all that". And
there was a certain Russian academician who
protested.

I have just given a little detail only to make
one point: That this is not a new discovery of
Mr. Fernandes. This is what the builder of this
country, Nehru, said a long time back and
according to whatever he said unconsciously
today, I am absolutely convinced that Mr.
George Fernandes is an unconscious student
of Jawaharlal Nehru, an unconscious disciple
of Jawaharlal Nehru ...

DR. V. P. DUTT: And an unwilling
follower.

SHRI DEVENDRA NATH DWIVE-DLI: ...
and an unwilling student of Jawaharlal Nehru.
I am glad that he believes in flexibility and
that is what Nehru meant when he talked of
"However" and "Flexibility". Now, as a
matter of fact, I wanted only to seek certain
clarifications. I want to ask two or three
questions.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Quickly, please.

SHRI DEVENDRA NATH DWIVE-DI:
Very quickly. And I hope he will show a little
bit of brevity. What is the basic difference
that he has with the 1956 Industrial Policy
Resolution? Now I admit that there is nothing
sacrosanct about the 1956 Resolution. For that
matter, | believe there is nothing sacrosanct
about anything political, economic or
anything. But, then, what is the fundamental
basic difference that he has—this Government
has—with the 1956 Resolution? That is No. 1,
No. 2, with regard to the approach underlying
the 1956 Resolution....

DR. RAM KRIPAL SINHA: Do you want
another?

SHRI DEVENDRA NATH DWIVE-
DI: No. Are you criticising the Minis
ter, your colleague?
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THE  VICE-CHAIRMAN (SHRI
U. K. LAKSSHMANA GOWDA): We
do not have to sit beyond 5.15.

SHRI DEVENDRA NATH DWIVE-D':
No. 2: Have those differences been spelt out
so far by the Government? And, if so, how
soon should this House expect that the so-
called new industrial policy spelling out the
bright ideas, which will usher this country into
a 'brave new world'" will come about and
whether this House in this session will be
allowed to discuss that Resolution? And,
lastly, I just want to give a piece of advice to
Mr. George Fernandes, if 1 may say so,
without being presumptuous—he and I are of
the same age and he and I have known each
other and I have always admired his radi-
calism. I have been a Member of the Rajya
Sabha only for three years; I am not an old
parliamentarian; but I know something about
parliamentary traditions and parliamentary
conventions. Party differences are there. I
think that every Opposition man, anybody
who is in the Opposition, must criticise the
Government and everybody who is sitting
there should defend himself and criticise the
Opposition. I am reminded of what Winston
Churchill had said: "Whenever I am the Prime
Minister of Great Britain, I am absolutely
convinced that the Opposition Leader is
talking rot. And whenever I become the
Leader of the Opposition. I am absolutely
convinced that the Prime Minister is talking
rot." So this kind of rule is inherent in the
system. But, all the same, Mr. George
Fernandes is not the Minister of Industry of
the Janata Party. He is my Minister of
Industry; he is our Minister of Industry; he is
the Minister of Industrial Development-—or
whatever is the nomenclature—of India. I ap-
preciate his agony. I am very sorry for what
has happened to his brother— I am as sorry as
he is. I knew when it happened because I
know him, I have met him and he has met
me—his brother I am talking about. Really, it.
is such a human thing that it will shock any
man  worth his salt. But.
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must he bring partisan approach to every
speech that he makes in this House or in the
other House? Must he always indulge in past-
ism? Must he continue to be an Opposition
leader and the Minister one at the same time?
Yes, he has thrived as an Opposition leader.
But now he is a Minister and I think as a
Minister he should talk only as a Minister.
That is the piece of advice I want to give to
him. And then 1 will request him to reply to
all the points that I have made.

SHRI GEORGE FERNANDES: Mr. Vice-
Chairman, Sir, I am grateful for the advice
that my esteemed friend Mr. Dwivedi has
given me. While I think he has a point when
he says that as a Minister I am a Minister of
the Government, when [ speak for the
country, I speak for all of us, which will
include Mr. Dwivedi and everyone else who
sits with him. But when we are engaged in
discussing policies, those policies cannot be
completely divorced from the past. After all,
we have inherited a certain past—political,
economic and social past. Some of it is good;
some of it is not so good. Now, such a thing is
bound to happen in certain situations where it
will become necessary to remind people of the
past so that the future may not be as bad as the
past and none of us may create situations
where the future will once again be full of
pitfalls. I am certainly grateful to him for his
very friendly and very appropriate advice, but
I hope he understands and appreciates that any
positions that are taken here or any statements
that are made here are not with a malice but
with a desire to see that things are rectified so
that the future at least does not go the way
some of us sometimes fear may go.

He has asked me three very specific
questions. What is the fundamental difference
that we have with the 1956 Resolution? Have
all those differences been spelled out? How
soon will the new Resolution come? And will
the current session have a chance to dismiss
it? My hon. - friend here said
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that it will take me into another hour's
discussion at least. I made it clear earlier that
1 did not wish to discuss the Industrial Policy.
I thought that we should discuss some of the
points that were raised, that were constantly
being hammered by the Members. If the
record is seen, they raised questions some of
which I have not answered.

Now, I have off and on stated what the
differences are. In fact, even now, in the
course of this hour and more, I had mentioned
as to how the 1956 Resolution was primarily
an all-things-to-all-men kind of resolution.
Putting man in the centre is an abstract thing,
but we want to concretise it by taking the
industry, by diffusing the industry from the
urban to the rural, from the big to the small,
from the small to the cottage. And the
spelling out of these policies is being done,
and the new Industrial Policy will be
presented to this House before the House
adjourns in the current session. So the House
will have a chance to discuss it and I will
have my say on the Industrial Policy in all its
manifestations and ramifications when the
time comes, before the end of this session
which, I think, closes on the 23rd or 24th of
this month.

He has also made one or two points arising
out of my speech. I do not want once again to
get into one more debate. Of course, I am
proud of India's skills and I have been
speaking about India's skills for years. In fact,
it has been my case that there is so much skill
available in this country and so much talent is
available in this country, and it is all being
wasted by the wrong policies of the Congress
Government. But I do not think the Congress
Government can take credit for the skills in
this country. Now, these are two different
things. For instance, five years from today, if
my party will be out of power, I do not think it
will be proper for me to say that we developed
India's skills. India's skills have been there,
India's skills are inherent; they are there. The
kind of carpets  that our people
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produce, they have been producing for I do
not know how many hundreds of years or
thousands of years. And this kind of silk, this
kind of anything— you name it, our people
have been producing it. I was told that in the
area of ship-building, we were among the
pioneers and I think even Nelson's fleet had
ships that were built in Bombay. Therefore, if
you say that the skills are something that we
have acquired in the last 30 years, I think it is
something on which we are on two different
wave-lengths.

Again when we discuss development, I
have said this before and I do not want to
repeat myself, but nevertheless I would like to
say that we cannot make the point that when
the British ruled this country for 100 years,
they built in these 100 years 60,000
kilometres of railway lines, but the Congress
ruled this country for 30 years and in these 30
years, they have built only 2,800 kilometres of
railway lines. How does one compare in the
matter of development? One may say that the
British did everything to develop this country
because they built 600 to 800 kilometres of
railway lines every year when they ruled over
us, and the Congress built only 100 kilometres
of railway lines per year in the last 30 years?
Therefore, how does one bring out these
differences of a country moving forward and a
certain dynamism which takes the country
forward, of the inherent skills manifesting
themselves and a certain normal routine
development taking place, while the entire
country, the whole country is being pushed
backwards? The same point is there about the
Industrial Policy. Thirty years of industrialis-
ing and twenty-one years of the famous 1956
Resolution—I am sure you do not like to
mention it as 30 years; let us say, 17 years of
Mr. Nehru's effort to build India—has taken
the country to a point where 60 per cent of
your people live below the poverty-line,
where 75 monopoly houses, in your own
words and in words of many of our esteemed
colleagues, are dominating India's economy
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[Shri George Fernandes.] and are having a
stranglehold on India's economy, where we
have inherited 40 million unemployed people,
where next month or in the next two months
we are going to have six million more
unemployed. All this is the heritage which the
great builder has left for us. Therefore, when
we discuss these questions, I am sure we
understand the nuances, we understand the
points which each one of us is trying to make.
I am not trying to score a debating point. [ am
sure Mr. Bwivedi is also not interested in
scoring a debating point. Obviously we belong
to two different parties. He believes that I
have something very personal perhaps about
Mr. Nehru and his family. I have nothing
personal, nothing at all that is personal about
them.
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He also believes and he has discovered that I
am in fact—he used the term— an unwilling
follower of Mr. Nehru. And 1 only hope. not
of his daughter.

THE  VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): The
question is:

That the Bill be passed".
The motion was adopted.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): The House stands
adjourned till 11 A.M. tomorrow.

The House then adjourned at
sixteen minutes past five of the
clock till eleven of the clock on
Thursday, the 8th. December, 1977.



